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12.35 hrs.
ESTIMATES COMMITTEE

SEVENTY-THIRD REPORT

Shri A, C. Guha (Barasal): I beg
to present the Seventy-third Report of
the Estimates Committee on the Min-
istry of Food and Agriculture (De-
partment of  Agriculture)—Central
Arid Zone Research Institute, Jodh-
pur.

12.344 hrs.

COMMITTEE ON GOVERNMENT
ASSURANCES

MINUTES
Shri Siddananjappa (Hassan): Sir,
I beg to lay on the Table the Minutes
of the Eleventh Sitting of the Com-
mitice on Government Assurances
held during the current session,

—
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12-35 hrs.

DEMANDS FOR GRANTS*—contd..
MiNisTRY oF HOME AFFaIrRs—contd.

Mr. Speaker: The House will now
resume further discussion and voting
on the Demands for Grants relating
to the Ministry of Home Affairs. The:
eltire time allotted has been taken.
We sat till about 8.15 p.M, yesterday
and I allowed opportunity to almost
every member who was present to
speak, excepting perhaps one or two
Members.

Shri Maurya rose—

Mr. Speaker: Shri Maurya ought
to have been present here yesterday.
But he was not. I sat here and L
allowed opportunity to every Member
of the Opposition who was present.

Shri Maurya (Aligarh): I sat till
7 O’Clock and then left the House.

Mr. Speaker: When the House is:
sitting, he should wait, He cannot
choose his own time. It is not pro-
per for him to go away before the
House adjourns and then the next day
to come here and say that he must be
given an opportunity because he went
away at 7 O’Clock the previous day.
So far as the time that we have got
by sitting late yesterday is concerned,
I have considcred it as extra time.
Mow, I can accommodate one or two
Members, for 8 or 7 minutes each.

i RA ¢ AW AEIRT, WS
o F gmy oy ey &, I9%v

. & faiw FROEIR AT I9 FIOr

FEQE AR FIW | WETHR B
T H TAAIAHEGT TP AN g g
# @A I FT AT F FaT @A &Y
FZAT WA g & wmy wwame &
1T F w9t A AdrgmrE ay ) AT

*Moved with the recommendation of the President.
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W3 gvar ;X AR W A wQ@
f TN amTmAafi s ey
& & 1 ITH qF @ ¥ g gy 2
w1 g

W TS 2T IET ], TS e
I X & mow) avEr
WEH A 17 feqvqT, 1946 71 ot
9 wfegqde  wderdr § Tz A,
q§ FT GATA[ TEAT § | I#g (7 Fg1 QT :

“So far as I am personally con-
cerned, I do not like the idea of
grouping. I like g strong united
Centre, much stronger than the
Centre we had created under the
Government of India Act of 1935.
But, Sir, these opinions, these
wishes have no bearing on the
situation at all, We have travelled
a long road, The Congress Party,
for reasons best known to itself,
consented, if 1 may use that ex-
pression, to the dismantling of a
strong Centrc which had been
created in this country as a result
of 150 years of administration, and
which, I must say, was to me a
matter of great admiration and
respect and refuge.”

oS 3§ A & JrEAX q@ TEG FI
quegry | g TE F W wIer #wv
TE gATX TR 2
ATTHAAA M6 <Y FT J97 AT ATHA
qT | FgT F TF qrF7 § A weere
FW E | TT T FT FTOT CHET &
qATH WY I AREATE AT INTAT &
M A ¥ uF faT 3 oF agm AT wIA
W FHIT THA AT FHT qI0ET AR E
&g wiema A&y gad wfsa
faacr w<&, fedramimm o @
FLH AW FT THAT AT GFA T AAW
AT &, W B CHAT 9T FIAAE
fear g < wee & wg QU E g qHaT
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¥ ST ST @19 99 $T ST G
IAAT &Y SATRT WIWT O | TG WAT
E FE I aHGL T F T F oY
T feur ST ) g BT AR AT F
oY =7er fea o av | 9= felY Toehifas
wTOFAT & TN § qg w7 T faqr smar
& ot i e e gen & i g e
NoFETTRMI TR E I @
ey 71 fgq 7 Sar g | A0 A=
ot ¥ AT § f o it oY QAT W
TR BENAOTA FFHT  Afee
Rifgg N §, aRIT AT E, AN FEETE
& gt §, o ¥ F qwrSETe ST 9Ty
& ST N F O Y T 97 @ g W
FE T wEreT & @ faw w1,
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IAH WA F 99 qEE faer 7@
T AT A AN TG E? o
& oy 9 agd ¥ gEEl w1 A
2 AT HIE SATET gL I AT AT qeEfasar
Y qrd A FET | FH AT FT ATH
SUTET § SUTeT e far s #Y wa-
mEaT 2 |

T WYFT FWC & AHEAT T Y
3o To THo &T 9T TR & fagr an
@ AF ¥, et FoeT ay AT ¥
v a3 e ®1 dgwr T ¥
Tg G AT WT G I 1 TG
TET T3 AHAIT HI AT T ATT & )
Mo To THo & UH HHAT oY aetard
fag & ot dreges e & ¥ EAw
fear ok 9 & S| fawr .

“I beg to state that the Indian
Administrative Service which I
joined in 1959, has not come upto
my expectations. Consequently, I

have not becen able to adjust my-
self to it.”

w1 FTr § f5 wro To wHo FA
& a1 WY @ oEHT & 99 gETed
T S 7 wrer oY Fw § wwTed Y
2 9 w=ER & faaw IR
WY ¥ v o § A owew &
faes oY sff "vaT SEET Ao & &Y
waH I, qg A I WA &
gl SN W= & fawas @A
w2 ¥IW I § Agt § s qut
favara feamar g fF gw oo @9 g,
T W AW ¥ FW FAMT IAET {19
& o g TS AT F FTOT T AGY
ST §W 7 FY 7 T F2 | {0 WA
%1 9 fiF 2w A wromET B ' F fo
&1 g &, oF WO F w9 § dov g
2, T R & s afed o oo W
CEH! T F F fod a7 awar
qUT g HATTT A IS § § I AT
YT WYY T FT WX F favag fzarr
Fr g ad a9 §
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Shri Ansar Harvani (Bisauli): Mr.
Spraker, Sir, I take this opportunity
of congratulating the hon, Home Min-
ister for his fight against two of the
greatest -evils of thig country, corrup-
tion and communalism. This House
anld this country know it very well
how sincerely, how consistently and
now persistently our Home Minister
is fighting corruption. It was during
his regime that in Punjab the Das
Commission was appointed and the
drastic step was taken there that the
late Chief Minister of Punjab had to
go. It was during his regime that he
made inquiries in the so-called Orissa
affairs. Though many Memberg here
may not be satisfied with the method
and the way in which tnat inquiry was
made, but everybody was satisfied
with the result of that inquiry that
two strong men of Orissa had to go.
We know very well that he is very
sincere about it.

The other day on tne Table of this
House Shri Kamath and  Shri
Surendranath Dwivedy placed the CBI
Report. I am not prepared to go into
—and I do not think it necessary to
go into—whether it was authentic or
it was not authentic, but the fact re-
mains that action wag taken on the
CBI Report. But, at the same time,
1 would like tp point out that when
cases of corruption at the highest level
come, it should not be possible for the
CBI to make inquiries about them.
Therefore 1 will suggest to the hon.
Home Minister to set up an indepen-
dent and a very high level organi-
sation—on what pattern it may be is
for the Home Ministry and the Cabi-
net to work out—to make inquiries
about corruption at the highest level.

I take this opportunity of congra-
tulating the hon, Home Minister for his
fignt against communalism. Unfor-
tunately, India was divided and today
we have 2,500 miles of border bet-
ween India and Pakistan. It is not
possible to guard it; it is not possible
to have many posts. I am sure that
i* the hon. Home Minister comes with
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the demand that the biggest contin-
gent of the patrols should be posted on
the border, tnis House will nct grudge
it. The fact remains that Pakistan, in
spite of 17 years freedom, has failed to
achieve nationhood. It is not possible
for a country to exist, separated by
1300 miles as a nation, What is com-
mon between West Pakistan and East
Pakistan? If religion could have been
the only binding force, probably West
Pakistan would have been more
friendly to Afghanistan because they
nave common religion. The language
is different; the culture is different;
the geography is different; the terrain
is different—everything is different.
The only thing which sustains unity
of Pakistan is the hatred of India and
fear of India. I am sure that tais
point would be taken in view by the
hon, Home Minister.

Sir, while the minorities in Pakis-
tan are being crusked, our Prime Min-
ister here is looking after the minori-
ties. I am sure that the ideal of secu~
lar democracy that was evolved by
the late Prime Minister, Snti Jawahar-
lal Nehru, will be sustained in this
country and no opportunity will be
given to the neople {o say that we
have deviateq from the principle of
secular democracy that was sponsor-
ed in this country by one of the great-
est sons of this country, Shri Jawahar=-
lal Nehru. I am sure that will be
kept in tact. Today, in India, the
Vice-President of the Indian Union
is a very eminent Muslim. Ip the
Cabinet, we have two great Muslim
scholars, There is absolutely no dis-
crimination in this country against
minorities and for that Government
deserves tne credit. I hope these tra=-
ditions which have been evolved for
the last 17 yearg will be continued.

Sir, T have very little time at my
disposal and, therefore, I would only
touch one more point. Recently, there
was a language riot in the south, All
of us hang our heads down in sname
for what happened in Madras, That
is not only sufficient. We should know
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it very well that the moment the
Constituent Assembly adopted Iindi
ag our official language, Hindi became
our official language. Then those pro-
tagonists of Hindi should nave heen
more patient. The language cannot
be imposed overnight on the people.
Let me say that for the last 17 vears,
instead of making Hindi richer and
richer, they have made Hindi poorer
and poorer. Instead of assimilating
all the words that snould have been
assimilated in that language, they
have been drifting away from that
course, Take, for instance my own
home State. There is no Engineer
today—he is Abhinta; there is no hos-
pital today—it ig Chikatsalia; there is
no Judge in my State—he is Niadhish
and in my State there is no District
Magistrate today—he is Ziladhish. So,
that way Hindi cannot progress.

‘Sir, before I conclude, I want to
draw the attention of the hon. Prime
Minister to the recent representation
signed by 104 hon. Members of this
House &g well as the other House re-
questing the Prime Minister to look
into the case of a language, a langu-
age which ig spoken in Delhi, which
is spoken in Patna, which is spoken
in Lucknow, which is spoken in Hyde-
rabad, which is spoken in the biggest
regiong of the country, and that is the
Urdu language. Step-motherly treat-
ment has been given for the last 17
years to it. That has been due
to tne hangover of the movement for
partition of thig country, Urdu is
not the language of the Muslims; Urdu
is not the language of a single com-
munity. Urdu is the common heritage
of Hindus and Muslims. This step-
motherly treatment which is given to
Urdu should go. In Urdu-speaking
areas, Hindi should be the official lan-
guage but Urdu should be an associate
language along with Hindi.

With these words, I thank you, Sir,
for giving me an opportunity to speak
on these Demands,

Himmatsinhji,

‘Mr, Speaker: Shri
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(Mahasu):
the

Shri Virbhadra Singh
Sir, not a single Member from
Union Territories has been called.

Sthri dari Vishnu Kamath (Hoshan-
gabad): When will the Minister be
called?

Mr. Speaker: Just after 10 minutes.

Shri Himmatsinhji (Kutch): Mr.
Speaker Sir, before I say anything
else today, I woulg first like to pay
my homage to those brave men of ours
from the C.R.P. the SR.P. and our
Army who laid down their lives for
the defence of our country on the
border that Pakistan recently attack-
ed.

Sir, today the attention of the whole
country and particularly the people of
Kutch is on the border situation. I
am very glad to say that there might
be a certain amount of anxiety in other
parts of India over this border but the
morale of the people in Kutch and
tnose who are living in Khaura which
is the nearest place to the border whe-
re these incidents are taking place is
very high. I am very proud to say
that they are not panicky and they
have stood behind the Army and they
are prepared to do everything possible
to help the Government to face this
situation.

It was about 8 months ago,
or a little more, that I warn-
ed the Gujarat Government that
looking at the situation all over
our borders, having regard to the ac-
tivities of Pakistan and China, parti-
cularly, vis-a-vis Kashmir, we should
be careful on the Sind-Kutch border.
T had written to the Home Minister of
Gujarat that he should be careful about
this border, keep an eye on that and
post a patrol at that place. I also
had a talk with the Home Minis-
ter when I met him about
the same time——I think, it was in
September——and my only concern
was that we should be wide-awake
and with that intention 1 had drawn
their attention to that, Unfortunate-
ly, we have been caught napping. It
was in January, as our Foreign Minis-
ter said for the first time—25th Jan-
uary—that this was noticed. We
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do not know whether our patrols had
been there before that. It is, if I
may say so, an incident in miniature
akin to the sgituation in the Aksai Chin
on the Tibet border. It is always
our Governments policy to play down
these ncidents. I do not know why—
perhaps, we are a big country—we
feel awkwardq in talking up strong
stand against our neighbours. But
when it comes to the defence of our
country the integrity of cur soils, we
should have no inhabitions in telling
our neighbours, whether it is Pakistan
of China or anybody els, that we shall
not tolerate it. After this incident
came to light in the Gujarat Assembly

where the Iome  Minister at
first refused c:aying that that
Wag not true, there was a

Calling Attention Notice here and our
Minister for Foreign Affairs came out
with the statement, Then, the attack
took place on our police post ang tne
Home Minister ‘made a statement.
He said that no talks will take place
between us and Pakistan untill the
firing is stopped. Later on, the Prime
Minister made some statement on the
same subject in which he said that no
condition will be laid for talks with
Pakistan. If we go on talking in this
way in this House and outside incon-
sistently, it only strengthens the hands
of the enemy. We should have a
firm policy. 1 would like the Govern-
ment to come out with a firm state-
ment of policy now that Pakistan has
said that we shoulgq withdraw from
our own area, Recently, that demand
hag been rejected by the Home Minis-

ter, when the Prime Minister was out

and now let the Prime Minister make
a clear-cut statement on this issue
and stick to it. The Home Ministry
and the other Ministries should see
that even their officials stick to the
official policy. Whenever they give
any press handouts, they should stick
to that policy.

18 nrs.
It is after nine years that this border
which was quite has again flared up.

It was in 1956 that the Chaad Bet inci-
dent took place, At that time, Kutch
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was a Part C state, Since then, this
little north-western corner of the
country has undergone a change which:
to my mind has done no good either to
Kutch itself or to the country as a
whole, because all the things that
should have been done after the Chaad
Bet incident could not be done since.
we had gone into the bilingual Bom-
bay. I 'nust say that the then Chief
Minister of bilingual Bombay and our
present Defence Minister went to that
area as soon as Kutch was merged
with Bombay. But later on, he was
too busy with the agitations that went
on for the splitting up of the biling-
ual State. Later on, when Kutch
went with Gujarat the Government
or rather the Ministers work too busy
fighting amongst themselves. Then
this change took place recently in the
Ministry, But what I am trying to
say just now is this, that because of
this change and because of the fact
that Gujarat is economically a very
backward State, it cannot look to all
the needs of defence. For instance,
after the Chaad Bet incident, we
should have had our border roads.
right from Bhuj up to Khaura. But
even today, that is not complete.
There is a dam in between, and I had
talked about that on some other occa-
sion. Across that river, we have mnot
yet been able to build the bridge, Jea-
ve alone a road running parallel to-
the border. Today, we are told that
because of the difficulty of terrain, it
ig not so easy for ug to do all that we-
like to do. I agree, I know that ter-
rain much better than many hon.
Members of this House. But that is

no excuse, because we have been.
caught napping.
Kutch has also been a probiem-

child. It was because of weighty con-
siderations, geograpnical, administra--
tive and also from the defence point
of view, that Kutch was made a Part
C State along with the other Part C
States of India which are still in exis-
tence today. It is for the Home Mi-
nistry to keep an eye on the border
areas, It is for them to make a sur-
vey, whetner it is Kutch or Assam or
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West Bengal and to see that no prob-
lems exist and people have no griev-
ances. Recently, in Mekliganj and
those areas on the bordcc of West Ben-
gal the pecople have heen suffering
“hardships. They are not ever sure of
their nationality. It is hignh time that
the Home Minister looks into this, If
the people have any grievances there
in those areas, they should be redre-
ssed, River change their course and
due to this, the people have to under-
go a lot of hardships, 1 know that
this is the responsibility of the West
Bengal Government. But since these
are border areas, I woulq like to em-
pnasise that the Home Minister should
see to it that no grievances as far as
possible exist and that the people are
happy.

A number of hon. Members have
talked about corruption and all that.
The Home Minister started off very
well with rooting out corruption. Per-
haps, he was genuine about it. But the
events that have followed have either
frustrated his plan or he is too weak
to carry out all those things, Re-
cently, the Rajasthan MLAs and MPs
have presented a memorandum to the
Prime Minister aganist the alleged
corrupt practices of the Chief Minister
there. Let us hope that the hon, Mi-
nister rises to the occasion and makes
a proper inquiry.

Then I would like to talk
the anti-national activities that are
taking place. Before 1T say that,
there is one more thing that I would
like to say and that is that in the bor-
der areas, wnether it be in Kutch or
elsewhere, political parties, whether
it is the Congress, the Swatantra Party
or any other, should not be allowed
to rouse communal feelings for politi-
cal purposes. I do nct want to go
into the details, because I do not have
the time. But I hope tnat the Home
Minister through his Ministry and
through the CBI or whatever other
agency is at his command, would make
some enquiries in tnese border areas
and find out whether any parties &re
exploiting communal feelings for poli-
tical purposes anq for strengthening
their parties.

about
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In connection with the anti-national
aclivities of certain parties, the Home-
Minister has arrested the Lefi Ccin-
munists, I think it is most unfortu-
nate that ne has taken this hali-hear-
ted measure. If they were responsi-
ble for sabotage or any activities p:e-
judicial to the defence of this coun-
try, he should even have hanned the
Left Communist Party, Why did he
allow them to stand for eclections? It
nas created a wrong impression, If
they were carrying on anti-national
activities, he should have banned the
party instead of letting them stang for
elections.

Mr. Speaker: Now, the hon, Home
Minister.

st goaw fag (F7T) o FToEm
AR & F9 I avaer fH@r Qv ag @
FA |
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The Minister of Home Affairs (Shri
Nanda): I am very grateful for the
criticism as well as the measure of
appreciation, and I snould say, the
rather generous measure of apprecia-
tion, which the work of this Ministry
has received in the course of these
discussions. Certain deficiencies have
been stressed. It is clear enough that
much more needs to be done in seve-
ral directions, but it is also obvious
from wnat has beep brought out in
the speeches of several Members and
from the material that has been cir-
culated by the Ministry that gratify-
ing advance has been made in seve-
ral vital sectors of the responsibilities
of this Ministry.

The Demands of this Ministry are
of a modest size in terms of outlay.
Thne outcome of the activities of this
Ministry cannot be expressed in the
language of projects and production
and the like. But it is none the less
true that the Home Ministry provides
the vital part of the political and social
infra-structure without which the
orderly march of tne cconomic and
social life of the nation would a0t be
possible. The administrative frame-
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work, the machinery of law and order.
the apparatus of security—these are
some of the important pillars of this
structure. National interest demands
that all the parts of this system should
remain in good trim and functipn in
a high state of cfficiency, The system
has to serve and fulfil some well-defin-
ed aims and purposes.

We are asked here: what 1s it that
the Ministry has before it as its broad
aim? Naturally, our Constitution sets
for us tne direction as well as the
goal. Parliament lays down the poli-
cies. It sanctions the means, the ins-
truments, for the advancement of
those objectives. What the Constitu-
tion has laid down creates certain ob-
ligations for the Government and the
people, and the system for whicn the
Home Ministry bears the primary res-
ponsibility has to be 3o designed as to
operate in such a manner that it can
help fulfil those obligations. Thig is
the broad test the Ministry has to
fulfil.

It nas also to be remembered that
we are not living in static conditions.
We are living in days of intense
change. There is hardly a sphere of
life which ig not undergoing this ex-
perience of change and which is not
in a state of flux. Often this iransfor-
mation proceeds quietly and impercep-
tibly, but at some points it flashes.
The play of the forces of democracy
-and the impact of developmental acti-
vities have greatly accelerated the
tempo of change. New social forces
are being released which have their
consequenceg in the political sphere.
This changing scene and tne growing
strains and stresses are reflected in the
sphere of the Home Ministry at vari-
ous points.

Before I proceed to say anything
-about law and order, administration,
vigilance and other topics raised in
the course of the discussion, I turn to
a subject which is uppermost in the
minds of all of us, wherever one sits,
to whatever party one belongs, This
is the military conflict which has been
imposed by Pakistan on this country.
I feel grateful to Members ahout ihe
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touching manner in which many of
tne friends opposite ‘cok up tne chal-
lenge of this grave situation which has
been created by Pakistani aggivssion.
The Members who spoke have dec-
lared one after the other that there
was no difference of any kind, Tney
said tnat we shoulq all join hands and
stand together in facing and fighting
this unprovoked offensive which has
been mounted by Pakistan. We have
to stand by the Army and thn security
forces of India which bear the brunt
of this aggression. Let our fighting
forces have thig assurance from us
that they are always 1 our thenghts,
that our hearts are with them, and
while they are doing tneir part in the
field, we are doing curs, wherever we
are.

It is not a question of just uttering
a few words. Thig assurance hag cer-
tain implications in regard to the atti-
fude and the courses of action we
adopt. Government—I am speaking
for Government first—has to maka it
felt and seen that it needs the help
and cooperation of all the political
parties, in fact of everyone in this
country. Government at every level
has to give evidence of the fact that
it is functioning in a state of serious
emergency. Every person connected
with Government has to give of his
best by rendering the most cfficient
service in support of the men who are
bearing all the risks for the gake of
the security of the motherland. This
spirit of efficiency and honest gervice
must permeate the whoie organisation
of the state so that all the jobs of the
nation are done with smoothness and
speed, and the goodwill and coopera-
tion of the people are enlisted in
abundant measure. Tha‘ is very much
needed now, in these days, more so
now than at any other time.

We are quite sure that we can sus-
tain and raise the morale of the fight-
ing forces. But this will depend, to
a very large extent, on the climate
and the conditions wkich we create in
tne country. Strifes and dissensions,
whether in the ranks of the Congress
or any section of the enmmunity, must
cease. In all our mutual dealings, the
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national interest will be the only focus
and frame of reference. This will pro-
vide the unifying facter. The Indian
nation is being tested We cannot say
how long this ordeal is going to jast.
We must control our emotiens and
keep steady tnrough every phase of
this period of trial.

We have of course, toc overcome the
threat to our borders, from whatever
quarter it comes Our nation will
stand its ground ang succeed in coun-
tering it. In that process, this nation
will be renovated, and in the re-mak-
ing of it, we shall acquire: new strength
new 'maturity, and all this travai] that
we have to go thrcugh will then be
forgotten. We shail acquire a new
sense of confiderice and power so that
we can carry out our peaceful pursuits
in thhe country without being harass-
ed by such threats in future.

Meanwhile, a certuin price has to
be paid for this. Evervon2 will have
to do his best, to do bis duty by put-
ting in the hardest work without hav-
ing to be warned or admonished. ‘There
will be no interruption of production,
transport or communication anywhere
By common consent, there will be no
bandhs, no stoppages of any kind; no
disorders will be permitted. The
enemies of the naticn inside tne coun-
try will be dealt with ruthlessly, no
‘matter in what garb they appear. No
mercy will be shown to those who
foment communal disturbanceg or
create conditions of lawlessness.

I do not meap that all problems will
be frozen. We shall have to dis-
cover methods and techniques of sol-
ving such problems which agitate the
minds of so many people. We re-
‘member some of the problems which
have been mentioneq in the course of
this discussion, but we have to dis-
-cover those techniques by which those
problems can be solved by some kind
of means, of impartial inquiry; and if
the verdict goes agaist any party, it
shall not take the law into its own
hands. 1 say this in relation to all the
problems, whether they concern lan-
guage or religion or community or
any border matter—any problem what-
.ever. Then .in those conditions, our

VAISAKHA 17, 1887 (SAKA)

of Home Affairs 11342
nution’s prestige and strength will
grow manyfold. There should be no
condemnation of any class or commu-
nity. If among the Hindus, therc is
anyone who by his extremism is likely
to createc communal tension, he is un-
patriotic and a threat to the internal
security of the country. If he is a

Muslim  who harbours any pro-
Pakistani  bias, he should be
looked upon as a menace.

Muslims have an equal place in our
country like anyone else. They are
not being called upon to satisfy any
special test of loyalty, But if there
are among them elements who are
not above suspicion, tnen let this be
told clearly that they cannot function
freely in this country.

Let me repeat here what I said at
the time of the communal riotg in Cal-
cutta. I said then that to protect the
life of a single Muslim, the whole
might of the state in going to be em-
ployed.

Now ask the Muslim community

that the whole might of the
Muslim community be used, em-
ployed, against a single Mus-
lim whose way and utterances
make him suspect, It is a ‘matter
of regret to me that I have
had to make myself responsible

for throwing into prison a fairly
large number of citizens of this coun-
try. I do feel intensely what India
means to us, not just the physical soil,
but we cherish the institutions and
the traditions of an old country, and
the democratic ways of life which we

are developing. There can be
no freedom for any indivi-
dual or group which is out

to destory the fundamental free-
domg of this country. I know that
detentions are not a permanent answer
to this problem which the pro-Chi-
nese Communists have brought into
fore in the open. The fight for de-
mocracy and socialism has to be fou-
ght in the political and social field. I
know that we may not become a pro-
sperous nation immediately. But we
can very soon transform ourselves in-
to a rociety after the heart of Mahat-
ma Gandhi, a society in which the
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ideals of social justice and welfare will
be translateq into practical realities
for the life of the most insignificant
individual aind family in this country.
And then let the world come and see
here how we resolve thg conflict, this
continuing conflict, between indivi-
dualism and collectivism, between
capitalism and communism betwern
cocial justice ang freedom and pro-
£Tess.,

The developments  on tne horder
which &re ia everyhody’s mingd row
transcend in importance ever)thing
e'se. all oilier things, which we have in
our mind. We have important ques-
tiong and issues, 21l of us, but they
pale into insigniticance before this cha-
lltenge to the manhood and woman-
hood of this niriion. The situation in
which we find ourselves today will
claim every iota of our physical, intel-
lectual and emotional energy. We shall
not allow ourselves to be distracted.
from this supreme task by any smaller
iisues. We have to be prepared to make
sacrifices) and there ig no limitation to
those sacrifices so that India may live,
the whole of India may live, indepen-
dent, and in the way it wants to pur-
sue, the way that it wants to live.
We have to proceed on the basis of the
widest integration of every element
in the country, That is the supreme
need now, and tnere should be to the
maximum satisfaction to every section,
every interest, of course, as long as it
does not come into conflict with the
total good.

The question was raised about my
visit to Calcutta. At this juncture of
life of the nation, we need the widest
unity and the utmost solidarity, not
on the terms of any section of the
community but it has to be on the
terms of the nation, The situation

has to be understood on that
background, and that is the
background, Let those who attempt

to make the difficulty of the nation
their own opportunity, let them know
that this tendency will be dealt with
xore strongly, whether it is the black-
marketing, or it is hoarding or pro-
fiteering or any other anti-social acti-
vity.
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Shri Hari Vishnu Kamath: You have
not done it so far,

Shri Nanda: There was u ccounplaint
by the hon, Member, Shri Kamath,
that thousandis of people nave been put .
nio jail....

Shri Hari Vishnu Kamath: I did not
say it.

An hon. Member:
Chandra Mathu..

Shri Harish

Shri Hari Vi.hnu Kamath: Yes, Shri
Mathur; your own party colleague.

st qedy(fars) A F A

Shri Nanda: It was a complaint in
the sense that so many smaller peo-
ple were affected The Defence of
India Rules are meant for purposes
which I have just ncw mentioned.
1 agree with the hon. Member that
they should not be put into use or
employed against insignificant and
small fry. It will be our endcavour,
in the use and exercise of these and
other punitive powers, to enlist the
co-operation of the best elements in
the business community also, through
the varioug organisations of trade and
industry. During this period of the
emergency, we have to rely more on
the co-operative effort of the com-
munity than on the exercise of these
powers. I hope there would be no
talk of terminating the proclamation
of the emergency till the situation
becomes normal and we are free from
any active threat to the integrity of
the nation.

The question has been raised about
the detenus, the facilities, etc. I do
not want to go into the details nere
as to how long they are going to be
there. I must inform hon, Members
that it wag on an assessment of each
individual case....

An hon. Member: No.

Shri Nanda: I may say that it
may be that some error may have oc-
curred nere and there; that has to be
avoided, We have to make sure t!'tat
it ig because of our clear appreciation
of the activities which we may call



11345 D.G.—Min.

pro-Chine:z2, disloyal activities, sub-
versive activities, one way or another,
that we have to resort to this kind of
action. If for any person, any detenue
on his part, it can be said tnat there
was a mistake made, that he actually is
not pro-Chinese and he is5 a loyal citi-
zen of the country, I personally am
prepared to look intg each such case
and satisfy myself that no wrong has
been done or no injustice nas been
-done.

ST AN TIHHATA £ TF AT A
ser g foamrgaar g1 Agigd
Shri Nanda: I have received a letter
from the Chies Minister of Rajasthan
in which he explained how that minis-
ter was saying something. He had
not completed what he was saying;
may be, if he had been allowed to
complete his sentence, it might not
have appeared in that form. (Inter-
‘rupption.)
Shri Hari Vishnu Kamath. Let us

have it. What did ne say exactly?
Let us know.

Shri Nanda: 1 have uasked for the
record; I believe I have got it.

Shri Hari Vishnu Kamath: Is it a
s~eret document?  You “may read it
out hare. Let us know what exactly
“he said.

Sh-i Nanda: The hon, Member is so
chsessad. . .

Shri Hari Vishnu Kamath: No, no.
“You are obsessed,

Shri Nanda: ....that he has no
-other job than trying to get secrets
from here or there,

Shri Hari Vishnu Kamath: You are -

timid or afraid.

Mr. Speaker: Order, order.
Shri Nanda: This is now a
-organised activity.

Shri Harl Vishnu Kamath: You are
responsible for it. How about your
oown responsibility?  (Interruption).

new,

Shri Nanda: Right or wrong, it be-
comes a habit with the hon, Member.
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(Interruption). I now come to the
question of law and order. The stre-
sses and strains to wnich I referred,
are reflected more in this sphere of law
and order. Several hon. Members have
expressed their sense of apprehen-
sion about the law and order situation.
Although it is a State subject the Go-
vernment of India are naturally inter-
ested in ensuring tranquillity in the
country ag a whole, in observing tne
trends in the matter of crime and co-
ordinating measures for dealing with
it, There is also the need to main-
tain a broad uniformity 1 the police
organisation and methods. The Go-
vernment of India have pursued mea-
sures for reorienting the outlook of the
police and for introducing advanced
techniques of investigation. Provi-
sion has been made for training in
modern techniques. The Central Go-
ernment has also taken steps to
strengthen the armed police both at
the Centre and in the States, to be in a
position to render adequate assistance
wherever it is requred, Several
State Governmentg have appointed Po-
lice Commission and committees.
It was urged here by wuan hon, Mem-
ber that we should set up a Central
Police Commission for the whole coun-
try. Whether it is practicable
or nott I have no doubt in
my mind that a very thorough en-
quiry into the recent experience in the
light of the changed conditions in the
country is really due. The Ministry
hag itself undertaken some such
study of the reports of the various
Police Commissions, but some thing
much more is required, something
which is a deeper study and a more
purposeful study of this experience.

The Central Bureau of Investigation
has been strengtnened for the purpose
of not only the investigation of crimes
but particularly those of corruption,
profiteering and violations of the Cen-
tral Acts, but also for the collection
of intelligence relating to certain
types of crime,

One of the important problems of the
police in the States is want of suffi-
cient number of houses for them. 1
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have seen the places in which they
live. That is our serious problem not
only for one section of the people, but
generally for the country. The police
have to do arduous duties, The Go-
vernment of India have tried to do
something in thig matter angd are conti-
nuing the loan assistance. Nearly
Rs. 25 crores have been given by us
so far. Rs, 3 crores were given last
year.

There are two major aspects of tne
la» and order problem, One is orai-
aary crime and the action which
police has to take from time to time in
this connection and the other is mass
agitation which arises periodically here
ang there. These agitations may be
related to political matters, economic
conditions, communa] fanaticism, etec.
During the last few years, another
phcnomenon has been noticed, namely,
student unrest and indiscipline. Very
recently there has been a most deplo-
rable occurrence in Aligarh. An up-
ward trend in crime generally is being
observed in many countries, The
factors which are responsible for this
are increase in population, accelerated
urbanisation and industrialisation.
The incidence of crime nas increased
on account of these things. In our
country, in recent years, there has been
a sustaineq drive for correct record-
ing of crimes. This is bound to be re-
flected in the figures of crime for
sometime more,

On the basis of my own observations
and experience of what is happening
around us, I have come to the con-
clusion that a major source of
our trouble in this sphere—whether
in the matter of ordinary crime or mass$
disturbances which occur from time
to time—is the existence of the goonda
elements and organiseq gangs of cri-
minals and anti-social elements. They
have come into play whenever there
'is any opportunity. They command

resources. They have got trained
people for doing dark deeds. A stra-
tegy has to be evolved for dealing

with them. berause this is a '‘menace to
the security of our citizens,

Shri Hari Vishnu Kamath: How do
they get resources?
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Shri Nanda: They feed on the in-
firmities of some people—those who
are addicted to drinking; those who
gamble and do certain secret things.

As regardg communal disturbances,
equal treatment and full guarantee for
the protection of minorities is a fun-
damental article of faith enshrined in
our Constitution, As the House is
aware, last year we passed through
a very difficult and agonising phase
because of the communal disturban-
ces in the wake of eruption of commu-
nal frenzy in East Pakistan. The cur-.
rent year, I am glad to say, has been
free from communal tension.

Following the decision of the Chief
Ministers’ Conference, we amended
some sgectiong of the Indian Penal Code:
to make promotion of feelings of en-
mity and hatred between different
religious, racial or language groups,.
castes or communities a gpecific offence-
and to provide deterrent punishment
for injuring any religion or class. We
are considering steps to make the pro-
visions of the law more deterrent.

In recent years, there has been too
much evidence of mass indiscipline on
the part of students. In a few States,
it has manifested itself in a more acu-
te form than in others. There are
two distinct types of causes which have
been in operation—those which arise
out of matters concerning the problems
and difficulties of the students them-
selves andq the others which are un-
related to their own affairs and are
largely of a political nature. There-
may be legitimate grievances of stu-
dents. For that adequate channels of
redress have to be provided, for which
the responsibility has to be exclu-
sively of the authorities of educational
institutions, Exploitation of students
for political ends must be eschewed.

Regarding the question of national
security. I have fully received the
impact of the feelings expressed by
hon. Members as to how great is our
responsibility in this matter. Therefore
I need not say in detail what is being
done. Well-organised units—staff with
trained personnel exist in all the-
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States looking after jithe aspect of
espionage and the results obtained by
them have been quite satisfactory. For
several years, the local Pak officials
were directly involved and they were
sent back in several cases. The
latest important case is that of a
spy ring which was unearthed some
time buck.

It may be mentioned that detection
in the majority of cases took place
before much damage could be done
because of extreme vigilance resulting
in timely detection, Appropriate
measures were taken to detect and
break the rings,

We are fully alert and keeping
close watch on the undesirable activi-
ties of the pro-Chinese elements in
India. We are keeping the closest
watch on what is occurring in this
country which may hold some kind
of threat for us. Measures are being
taken and have been taken to gear
up the organisation in the States to
cover the subversive activities of such
persons, As a result of these measures,
it has been possible to check the infil-
tration of enemy agents.

The question of infiltration of
Pakistani nationals came up in the
discussion. My colleague, Shri Hathi,
gave some information about it. I
need not say much more about it
except that I realise that several hon.
members have 3 keen sense of dis-
quiet and apprehension about it.
Measures taken so far—I am speaking
particularly about Assam and Tri-
pura, where this problem has been
more acute—have proved useful and
have yielded good results. The indica-
tions are that the infiltration is not
now on any large scale. The ques-
tion of infiltration has an important
security aspect. This is being kept
in view. To ensure at the same time
that no Indian citizen is harassed or
sent out of India, full opportunity
to represent their cases before Tri-
bunals is provided.

st qrrdY :  HOANT TEdAC Jgl
& g€ & | wod oY gAee & oA W
qg J 279 JT § |
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Shri Nanda: I believe he is refer-
ring to the truce. That is another
problem. There are various occa-
siong in Parliament to deal with that.
1 come to the Kashmir question.

=t s men  (faslz) o
370 g1 #t A & Fa7 fawa g 7

Shri Nanda: The provisions con-
tained in article 370 of the Constitu-
tion were inserted in the Constitu-
tion with the consent of the repre-
sentatives of the Jammu and Kashmir
Constituent Assembly. I recall this
because otherwise misunderstand-
ings. will occur. The State of Jammu
and Kashmir is fully integrated with
the Union of India, to the same ex-
tent as any other State. This has
to be repeated, because cometimes
questions are raiseq expressing doubts.
As 1 took pains to explain, article 370
provides a convenient procedure by
which additional entries in the legis-
lative list in the provisions of the
Constitution can be extendcd to
Jammu and Kashmir without Jegisla-
tion. This is a very great advantage.
The same thing which will take enor-
moug time of this House can be done-
very quickly.

Shri Hari Vishnu Kamath: So many
laws have not been extended ‘o
Jammu and Kashmir. Even the IPC
does not apply to that State. (Inter-
ruptions).

Shri Sham Lal Saraf (Jammu and
Kashmir): Only the shadow remains;.
the substance has alrcady come.

Shri Nanda: T will not take the
time of the House by reading out the
Jong list of new eniries which have
been applied to that State.

st e Tt W A
g8 arT F) W@ ywwIr AT g 7

wvaR WEAY : WAt WG T€ qHAT
w® § fF T ¥ edng ¥ £ wEz
gy geET & )
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Shri Nanda: Take another case,
the immediate case of a Bill to amend
the constitution, to change the design-

-ution of Prime Minister of Kashmir

as Chief Minister and also provision
for the appointment of Governor by
the President of ‘India that haq re-
cently been adopted by the Jammu
and Kashmir legislature. This recti-
fles an anomaly in the constitutional
arrangement relating to Jammu and
Kashmir anq brings aboui uniform-
ity with all other States in this res-
pect. This will bring about integra-
tion not only in terms of the consti-
tution. but integration in social and
political terms is going ahead, and
this will be a major factor in the
solution of the major problems which
are facing us.

I now come to two major import-

ant matters which figured in these
liscussions, that is, administration
and the question of integrity in
administration.

Shri  Hari Vishnu Kamath:
Honesty, efficiency.

Shri Nanda: I shall take up ad-
ministration first. This engrossed

the mindg of a number of hon. Mem-
bers who spoke. The role of the ad-

ministration as a key factor in the
progress of the country and in the
solution of the various problems

which we are encountering, is well-
understood. The changes which came
in the wake of the achievement of in-
dependence have created for the
administrative apparatus of the coun-
try wholly new tasks and obliga-
tions. In the past. in terms of the
purposes for which the administra-
tion was intended to serve and the
loads which it had to carry, both
were very much more limited. Begin-
ning with the constitution of India
which set for the nation new goals
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and social objectives, and coming
down now to this year, when we are
preparing our fourth plan, the mag-
nitude and complexity of the prob-
lems and the tasks involved have
been increasing year after year. There
has, therefore, to be a wide ranging
movement of administrative reforms
so ‘that the administrative machinery
proves equal to the challenges which
are being faced. There are two
kinds of questions which arise in
dealing with the problems of reform
and reorganisation of the adminis~
tration. Given the present {rame-
work and basic structure, a great
deal still remains to be done to make
the machinery of administration an
efficient and sensitive instrument for
carrying out the assigned tasks. This
is one question and the other bigger
question is, whether this apparatus
does not call for a radical change—a
kind of re-designing—to keep pace
with the political, economic and
social transformation that is in pro-
gress and is sought to be achieved.

I will take the first. We have had
the benefit of reports of numerous
committees containing a plethora of
general recommendations and wise
counsels. But, it appears that there
wag something missing in the approach
or the methods of follaw-up, so that
most of these good precepts have to
be repeated and reiterated again and
again and no strong impact js being
felt in terms of the results which are
being secured. These results have to
be judged chiefly from the stand-
point of the satisfaction of the people
and ‘the acceleration of the pace of
economic progress.

A major step which has been taken
now in a new direction is the setting
up of a Dcpartment of Administra-
tive Reforms in March, 1964. This is
the first time that the tackling of

major administrative problems has
been put on a  systematic  basis
through the setting up of a  special

organisation. The department began
with the study of the wvarious re-
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commendations of committees on ad-

ministration, which dealt with ‘this
subject in  the past. These recom-
mendations and these reporis have

their utility. But it was soon dis-
covered that what was needed more
was a down-to-earth painstaking
study of an analytical type throwing
light on the processes of administra-
tion and the essential changes in con-
crete terms which are indicated. The
kind of study involved going deep
into selected segmenis of administra-
tion, ang it requires a great deal of
labour as well as patience.

‘The new department haz embarked
upon this kind of work, i.e., a sys-
tematic process of analytical studies.
Progress on these lines depends upon
the availability of trained personnel,
and this is a very important factor.
And, for this sori of trained person-
nel, there is a very acute shortage
and that is a limiting factor which is
not always realised. In recspect of
administrative reform this is a limit-
ing factor in the progress of the re-
form.

One of the major ‘tasks of the new
department is therefore to organise
training courses that will turn  out
personnel to man study teams, etc,
not only ai the Centre, but also in
the States. Two such courses are
being run now, one for middle-grade
officers expected to organise and run
programmes of administrative re-
forms, and the other to train opera-
tives at the lower level to function
as research analysts. For both the
courses ‘there has been encouraging
response not only from the Ministries
here buf also from the States. A
series of such courses planned for the
next year and the turn-out of trained
personnel in large numbers by this
process is expected to make a signi-
ficant impact on the new initiative
for reform in the administration.

13.48 hrs.
IMr. DEPUTY-SPEAKER in the¢ Chair]

Another preliminary task that has
to be attended to is the selection of

547 (Ai) LS—8.

VAISAKHA 7, 1887 (SAKA) of Home Affairs 11354

problem areas to be tackled in the
first instalment of studies. The broad
picture is that there are a few over-
all problems which affect the work-
ing of all Government organisations.
Examples of ‘this kind of problems
are the need for improvements in per-
sonnel administration, the need for
reviewing financial administration in
all its aspects, the staffing pattern of
Ministries and Departments and so
on.

In the category of overall problems,
for instance, a beginning has been
made in the realm of personnel ad-
ministration by taking up an _inten-
sive study of the management of all-
India Service cadres in five sample
States. This study is expected to
pave the way......

Dr. M. S. Aney (Nagpur): Are the
reports of these studies available to
Members outside the Congress party?

Shrl Nanda: Congress party has
nothing "o do with it; this is done
by Government, and whatever comes
out of these studies will be available
to the hon. Members and report has
already been laid on ‘the Table of the
House.

In the realm of personnel adminis-
tration, this study is expected to
pave the way for a wider range of
studies in personnel adminisiration.
In regard to staffing patterns, inten-
sive studies are afoot in the Minisiry
of Works and Housing with the focus
on the relationship between the Min-
isiry and its attached offices. New
delegations are being  worked out,
and the attempt is to remove, as far
as possible, all duplicate handling of
cases as between alitached offices and
a ministry. Where functions can be
totally delegated to the attached
offices, this is being done, and in res-
pect of other work as far as possible
resort will be had to the single file
system. In the realm of financial
administration a beginning has been
made in studying procedures for
sanctioning schemes in a few depart-
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[Shri Nanda]
ments. A wider range of study is now
being planned.

There are other problems of a
local character, concerning only a
particular area of administration or
a particular ministry. In this cate-
gory fall tasks like looking inio the
working of single departments. Men-
tion has been made already in Par-
liament of four study teams headed
by Members of Parliament. I need
not mention all those four depart-
ments. Two of these have already
submitted their first stage report and
a third report is about to be sub-
mitted. In the coming year we have
already decided to set up three new
study teams to go compositely into
the working of three other depart-
ments, namely, Customs, Textile
Commissioner’s and Iron and  Steel
Controller’s.

There is, further, the problems of
State administration, the local ad-
ministration, in which the Central
Government is, of course, vitally in-
terested. In the category of the prob-
lems which refer to the State Govern-
ments, necessarily we have to move
through a process of persuasion.
There is the machinery of the zonal
councils. There was some cut motion
about zonal councils, but there was
no mention about that in the discus-
sion, but I must say, from my experi-
ence of the zonal councils....

Dr. M. S. Aney: The cut motion
was in my name.

Shri Nanda: But the hon. Member
had an important agencv of the ad-
ministration in mind. Each zonal
council haq a meeting in the course
of the last year. They have been
utilised for discussing problems of
administration, in addition to the
other problems, and it is gratifying
to note that many of the States have
taken up enthusiastically this ques-
tion of administrative reform. Some
of them have already commissions
for this purpose, others have review-
ed their organisations.
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I also have to mention about dis-
trict  administration. This was
brought up in the course of the dis-
cussion. Of course, we do not direct-
ly deal with them, but for the pur-
pose of the average citizen the health
of the district administration is a
very vital matiter and steps in this
area are bound to be highly reward-
ing. We have started moving in this
direction.

What all this amounts %o is that
numerous studies have been launched
and more will be undertaken in the
coming year, and as and when the

reports come, as and when
they are completed, these re-
commendations will certainly
be implemented as quickly as
possible. I say this from the

experience of one of the reports. Hon.
Members know that in the case of
one of these studies the team was
headed by the hon. Member, Shri
Mathur, and it took no time at all for
the Government 'to publish the re-
port and to take decisions to imple-
ment the recommendations.

Sir, the entire progress of admin-
istrative reform is being kept now
under a continuous watch by a Sec-
retariat Committee. The Government
have recently decided to constitute
a Cabinet Committee on Administra-
tion so that the initiative in this
direction may be further stepped up.

In the Santhanam Committee’s Re-
port there were two things. One was
the aspect of vigilance and the other
was the question of some kind of an
enquiry into the exercise of the offi-
cial discretion and the intention was
that there should be a commission
which will deal with both. I made
the plea that in the conditions of this
country this will be rather too wide,
too large and too vast a responsibility
for any single agency to shoulder.
Therefore, while we deal with the
question of vigilance in one way, we
leave the other to be tackled in an-
other way by another agency. Very
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recently a decision has been taken to
set up a machinery for the purpose of
redress of grievances. There has
been some machinery already, to
some extent, but this is being stream-
lined. Many of the ministries have
now got what they call the com-
plaint-cum-information reception
centres where complaints are re-
ceived and registered. Senior officers
are in charge of looking after those
complaints and at suitable levels they
are being dealt with.

Then, Sir, in the Home Ministry,
we have now decided to have an
officer for the purpose of co-ordinat-
ing all this activity, and I believe
that this measure which is of an
experimental character atthe moment
will fill the gap which is being felt
now by many people. There are de-
lays. There is lack of responsibility.
People are at a loss to know what is
happening to the things which go to
the Government in the shape of com-
plaints and grievances. This system
that is now being introduced will en-
able one to be assured that things
are being attended %o and that if
there is delay, somebody is looking
into it so that delays may not occur.
Any special feature which may be
noticed, which might point to some
kind of a reform of the administrative
procéss, will also be taken in hand,
because those complaints can become
rather symptomg of something that is
wrong somewhere in the system of
administration.

Sir, administration means service,
means pepple, means men, and now a
fair number of women, in our ser-
vices, and when we talk of adminis-
tration, when we talk of eradication
of corruption, when we talk also of
administrative reform, who is going
to do all that? It is the services.
Therefore, when we talk about them
we have to be careful, that if we use
the language of condemnation, of
belittling them or making light of
their contribution, then we are doing
no good to ourselves and to this
country. After all, even if you want
the reform to be done, who is going
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to be the instrument of that reform?
Where is that personnel? Therefore,
I would plead with the House that
while we may specifically bring up
anything which is wrong with ‘the
system and ask for or insist on the
improvement of the administration,
we cannot make a wholesale charge
that the services are vesteq interests,
that our services are not at all adap-
table......

Shri Hari Vishnu Kamath: Nobody
levelled a wholesale charge like that.

Shri Nanda: Shri Kamath may not
have done ‘that. Then, Sir, there was
a comparison made to the disadvant-
age of the new young men who are
coming into the Indian Administra-
tive Service as if the young men today
are inferior to the best of our young
men in the earlier years. It is not so.
We gét very high quality material,
and I believe in the course of years
they will shape into very good offi-
cers. They are going to bear ‘the
load of the many things which we
decide here. It is they who are going
to carry them out.

Shri Harli Vishnu Kamath: Do not
give ‘'them a blanket certificate.

Shri Nanda: I know it to my cost,
that it is not possible to give a
blanket certificate. A lot of improve-
ment and reform is due. I might
say, now that this question has arisen,
which I might take up when we are
discussing the next subject of vigil-
ance, that the one mistake I com-
mitted in tackling this problem was
that T thought that, being the Home
Minister and having the power and
authority, a good programme will
just work out on its own steam, in iis
own way. Then, I may say here that
I have realised that without ‘the co-
operation of the services at all levels
that cannot be done. It may be that
the whole programme is for the pur-
pose of reducing, diminishing, erg,di-
cating corruption in the services
themselves. But, ‘there also, it s
they, the best men in the services,
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[Shri Nanda]

who do the work and
leadership will help us.

14 hrs,

only their

I will now deal with the problem
of corruption, to which reference was
made by many hon. Members. I need
not recount in detail all the measures
that have been taken by Government
in pursuance of the objective of pro-
moting integrity in  administration.
The framework of reference for this
purpose is the report of the Com-
mittee on Prevention of Corruption,
headed by Shri Santhanam, consist-
ing of some eminent Members of Par-
liament as members. The anti-cor-
ruption activity is not just a  moral
posture that if you do good or right
you will go to heaven, otherwise not.
It is closely bound up with the reali-
sation of our economic and social
goals and the welfare of the people.
It is not that somebody has stolen
some money, or some theft has been
commitieq or some money has been
relieved from one pocket by some-
body. In a developing country, re-
sources are to be raised by the com-
munity for the purpose of develop-
ment. For the sake of raising the
standard of living of the people, the
community has to bear sacrifices and
stresses. If these resourceg are eaten
up by anti-social elements in ad-
ministration, or in business, or in
other spheres then the prospect of
establishing a welfare society, or re-
lieving the hardships of the people
and bringing about greater equality
in the country recedes to the back-
ground, resulting in discontent among
the people and the faith of the peo-
ple in the existing social order will
diminish. Now. while stepping up
the outlay in the economy of the
country, this expanding economy,
because of the operations of conirols
and restrictions of various types, the
opportunities for malpractices have
greatly increased. Hence ‘%the im-
portance of taking urgent and im-
mediate steps, rather every possible
step, to reduce %o the minimum
these opportunities for corruption.
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This has to be done at every level. It
has o be a multi-pronged attack. The
most jmportant element in  this
approach is that all the time we have
to prepare the social climate. The
social climate for the growth of this
tendency of countering corruption
was discussed in the Report of ‘the
Santhanam Committee. In fact, that
Committee has laid great importance
on this subject of generating the
proper atmosphere, for which special
responsibility rests on those in high
places, in positions of authority and
power. We should take prompt and
adequate action in this matter.

Shri Hari Vishnu Kamath: You
have not mentioned the Orissa case.

Shri Nanda: I shall deal with the
Orissa case. This ig one part of the
work. There is a parallel approach,
to increase the sensitivity of the peo-
ple generally towards anti-social be-
haviour, taking bribes etc.; that
should come from the people them-
selves.

Since Orissa has been mentioned,
hon. Memhbers have probably become
impatient. So, I will now say some-
thing dbout it.

steg forw (FAR) @ Wi
T U & AT Y Fg DAT
Shri Nanda: I think it is only after
some years of probation that some of
the hon. Members will make them-
selves eligible for service with the
BSS. I do not want to go into the
defails. I will now deal with the
Orissa case.

=it wo wo fag (WRA) : ag W
JaF JUIT HT AW AA & A& w4qv
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Shri Nanda: Because of the intem-
perate language used by the hon.
Members, because of the wholly
undeserved ‘condemnation by the hon.
Members and because of the lack of



11361 D.G.—Min.

knowledge and because of the ignor-

ance of the hon. Members on this
subject.
Shri Hari Vishnu Kamath: The

Public” Accounts Committee; not we.

Shri Nanda: I am not referring to
the Public Accounts Committee. The
Public Accounts Committee is all
right.

st 7y famd: @ ¢ @ &
mm%whmaﬁﬁm
CU SO

Mr. Deputy-Speaker: Order, order.
Hon. Members should hear the reply
patiently.

Shri Nanda: Coming to the ques-
tion of Orissa, in the first place, at
the outset, I must commend the good
work done by the CBI.

Shri Koya (Kozhikode): And Shri
Kamath also.

Shri Nanda: I do not think that
Shri Kamath has anything to do with
it.

Shri Hari Vishnu Kamath:
done what you have not.

I have

Shri Nanda: Since it was referred
to, I am going to say something
about it. The work of the CBI was
good in the Orissa affair, as in other
cases, and it is improving steadily.

Shri Hari Vishnu Kamath: I agree
there.
Sh-i Nath Pai (Rajapur): Why

this halting admission? Why this

grudging compliment?

Shri Hari Vishnu Kamath: Half-
hearted.

Shri Nanda: The hon. Member can
make up for any deficlency on my
part. 1 say with all the facts in my
possession that there is nothing to be
said against those people.
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There was some ridicule about the
word ‘investigation’ versus inquiry.
Hon. Members must know that these
terms have specific meanings and we
must be sure of what we are saying
and we should not confuse things.
The CBI was entrusted with the task
of collecting some record or certain
information. After that was done, a
Committee was appointed by the
Prime Minister to deal with this

matter. That Committee had before
it a lot of information, a lot of
records. That Committee consisted

of Shri M. C. Chagla, the Education
Minister, Shri A. K. Sen, the Law
Minister, the Minister of External
Affairs, Shri Swaran Singh, all well-
versed in legal matters, and they
gave a great deal of attention to this.

Shri Nath Pal:
versed in Law?

They are all well-

Shri Nanda: Yes, in legal
matters.. (Interruptions). Now, let
me proceed. At the end, they may

ask any questions they like. I was
saying that this Committee looked
into the records and gave a good
deal of time to this work. It was
a laborious work. Since they were
well-versed in these cases, examina-
tion of data and so on, they naturally
did the expert part of the work. I
was only a layman in this committee.

Shri Harl Vishnu Kamath: You are
a layman? You are well-versed in
such matters, and in law.

Shri Nanda: I passed my examina-
tion in law, but I did not practise
law.

Today, looking back on the conclu-
sions which they have arrived at, all
I can say is, if any independent body
had been dealing with it, according
to my assessment, the conclusions
would not have been different.

Shri Nath Pai: Then why did you
not appoint an independent body in
this case?
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Sh-i Nanda: I believe that we have
to learn a lesson from this ex-
perience. We find that whatever we
do, we would not satisfy anybody.
Those friends, Shri Mitra and Shri
Patnaik, think that they have been
very harshly treated and on this side
everyone here feels that we have let
them escape lightly.

ot vy farg : @ TEET wEew
FH FOT ? ofaw S FORY )

. Shri Hari Vishnu Kamath: Uniform
procedure.

Shri
phuza):
aligned!

Vasudevan Nair
So, you are

(Ambala-
really non-
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. Shri Nanda: We have to follow it
up. I think, this does call for a re-
thinking of the position. I may in-
form the House that the mind of the
Prime Minister has been exercised
over this matter and I can give an
indication now on his behalf. He is
thinking—I may say, he has already
decided—that there should be some
other approach adopted to a problem
of this kind. Maybe, there may be
numerous cases of wild, fantastic and
baseless allegations and it is not at
all necessary to send them up for
any kind of inquiry., The Prime
Minister will look at it and, on what-
ever personal inquiry he has to make,
he will dispose of it. Then it is his
responsibility. But if any inquiry is
to be made at all, then it should not
be this poor man and any of his
colleagues, but it should be by an in-
dependent, impartial agency.

it wy feama : At farme & ag wrow
ifg |
Shri Nanda: We are impartial,

but we may not be called indepen-
dent because we are part of the
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Government organisation. Therefore
some such thing will have to be con-
sidered.

Shri Hari Vishnu Kamath: I am
extremely sorry to interrupt but I
raised that question yesterday which
he has not answered yet, namely,
whether the Minister himself in the
Cabinet Sub-committee pleaded for a
commission of inquiry and he was
isolated, he was alone.

Shri Ndanda: This is a secret which
could not be stolen because it is not
a part of any record.*

ot . fowrd g, A o
afsm

Shri Nanda: I know that we are
not immune from those depradations.

Shri Hari Vishnu Kamath: What.
are those depradations?

Shri Nanda: I know that we have
to tighten up our securily so far as
that is concerned. )

Shri Hari Vishnu Kamath: Do. I
understand.

it qwrEy © gEfear qied F1 o
g !
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Shri Nanda: The recommendations
of the Santhanam Committee have
provided a scheme for fighting
against corruption. Many of the
recommendations of the Committee
had been accepted. The main direc-
tions in ,which we are proceeding, I
may say, are threefold. The first is
strengthening the machinery for de-
tection, investigation and streamlin-
ing the procedures for dealing with
cases of corruption. For this pur-
pose a - substantial increase in the
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strength of the CBl has been pro-
vided and sanctioned to enable this
organisation to meet its growing res-
ponsibilities. A significant step taken
was to establish an Economic Offen-
ces Division. This Economic Offences
Division was set up in July last to
deal exclusively with economic
offences under the Customs Act, the
Central Excise Act etc., and cases of
smuggling with wide ramifications of
an international character. Special
attention is being given to recruit-
ment and training programmes to
build up a permanent cadre in this

department. Training courses in
specialised subjects with regard to
corruption cases have been intro-

duced. Discipline and appeal rules
are under revision to simplify the
procedures regarding disciplinary
proceedings. An  Anti-Corruption
Law (Amendment) Act has been
enacted and an important new pro-
vision of this is—this is important—
that the possession of disproportio-
nate assets by public servants has
been made a substantive offence.
Courts will now be free to order
attachment of property believed to
have been obtained by corruption
under section 5 of the Prevention of
Corruption Act. Then, there is crea-
tion of a special authority with wide
powers and authority regarding cases
of corruption in administration. This
was one of the key recommenda-
tions.

In pursuance of this recummenda-
tion the Central Vigilance Commi=-
sion was set up in February 1964.
Its main function is to ensure that
complaints of corruption on matters
of integrity are givey prompt atten-
tion and offenders are brought to
book without favour, without fear.
Eight States have set up commissions
on the central model, two States have
agreed to do so two States are con-
sidering the question and the remain-
ing four States have set yp organisa-
tions different from the central model.

I am not able to agree with Shri
Mathur, the hon. Member who is not
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here, that the Vigilance Commission
serves no useful purpose. He said
that this was the fifth wheel or, per-
haps he said, the sixth wheel. This
i3 a pivota] recommendation of this
Commission—I believe, hon. Mem-
ber, Shri Nath Pai, was on this com-
mittee—that a vigilance commission
should be appointed having overall
authority to prevent any complaint
of corruption being neglected sup-
pressed or inadequateiy attended to.

Another direction in which we have
to move simultaneously is the type
of mea'ures for the prevention of
corrupt practices. The revision of
Government Servants’ Conduct Rules,
tightening up the provision regard-
ing the acceptance of gifts and pro-
perty returns, obligation for observ-
ing and ensuring integrity—these are
steps in the right direction,

Shri Hari Vishnu Kamath: Lavish
hospitality,

Shri Nanda: I did not take it up
oecause the hon. Member has men-
lioneq it.

Shri Hari Vishnu Kamath: I said
‘I hope it will apply to Ministers as
well'.

Shri Nanda: Very much so. Great
sare is being exercised in selecting
officer; for higher administrative posts
angd precaution is being observed that
persons with doubtful integrity are
weeded out at the time of promotion
und grant of extension. Re-employ-
ment is made dependent on the offi-
cer’s possessing high reputation for
integrity. At the political level, as
bon. Members know, a code of con-
duct for ministers has been adopted.

Our greatest hope for tackling the
corrupt practices lies in the reform of
administrative processes......

Shri Nath Pai: You had promised
the appointment of a Hoover type
commission.
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Shri Nanda: I shall immediately
deal with that since the hop, Mem-
ber has evinced intere:t in that sub-
ject.

Shri Hari Vishnu Kamath: The
whole House is interested.

Shri Nanda: Our greatest hope for
tackling the corrupt practices lies in
the reform of adminisirative process-
es, especially tho'e relating to regu-
latory measures which are associated
with a planned economy. Half the
battle will pe won on this ground
alone. Therefore, with the object of
cutting down delays and opportuni-
ties and occasions for corruption to
the minimum, a special programme of
administrative reforms has been un-
dertaken. I have already mentioned
some of those teams and some of the
departments to which this approach
has been applied, More have been
selected so that together as a whole,
these departments will cover a large
part, a -ubstantial part, of the eco-
nomy of the country and the outlay
and resources of the pation,

The measures that have been adopt-
ed so far have started yielding re-
sults. In respect of the number of
new cases relating {c bribery etc,
involving public servants, taken up
during the year 1964, there wa3 an
increase of nearly 40 per cent over
the previous year ana 67 per cen'
over the year before.

Shri S. M. Banerjee (Kanpur):
What is the percentage of corrup-
tion?

Shri Hari Vishnu Kamath:
derable figure.

Impon-

Shri S. M. Banerjee I am serious.

Shri Nanda: The hon. Member may
hold his soul ip patience for a little
while,

The percentage increase was 26 and
64 per cent respectively regarding
the number of cases sent up for trial
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to courts or reported to departments
for action. Of the cases decided by
the courts, not less than 83:6 per cent
resulted in conviction. The percen-
tage of cases of departmental action
which resulted in puni-hment was
85.9 per cent during this period, that
is, 1964. A number of special drives
were launched durniy the year parti-
cularly in these departments at those
points where  the public generally
comes into contact with the adminis-
tration and where there is scope for
appreciable lo-s of public funds. 205
new cases for possession of dispro-
portionate assets were taken up dur-
ing 1965 relating to public undertak-
ings.

The programme for the current
Year provides for specia] attention to
celected departments including those
which have been looked into by the
teams already. Detailed plans have
been worked out for this purpose.
Large scale action js also nronoszed
to be taken up in respect of misuse
of permits, licences, quota; etc. I
have thought that this aspect of the
administration should receive special
attention. I would like to have a
talk on the subject with hon. Mem-
bers, who believe that some new ap-
proach can be applied, that is, some-
thing which will take it to a new
plane of independent decision not
affected by any kind of official bia:.

I would like to sce if it can be done
and I would like tu have it done.
But, I have not been able to under-
stand how all these things can be
looked after in thig country. I would
like to have a discusswon. In this
intensified action, thg initiative rests
with the Ministries concerned and
the active support of Government
servants and their organisations will
be enlisted. On the cther side every
effort will be made to secure the co-
operation of the public organisations
and association: which may be dir-
ectly concerned with the departments.
My intention is that in respect of
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these various new programmes the
government servants should have a
hand in them and they should go
ahead with them. 1 have said that
every effort will be made to secure
the cooperation of the public organi-
zations and associations which may
be directly concerned with these de-
partments,

I was rather not able to understand
as to how we could reduce to statisti-
cal termg any impact that may have
been made by any cf these various
measures that have been adopted, to
see that we satisfy ourselves whether
there is a decrease 1n the incidence
of corruption,

Now we have apptied in the case
of customs and come other depart-
ments, a system of i1andom sampie
or surprise checks and very good re-
sults have been obtained in the vari-
ous periods after the drives. It is
possible to compare how the various
steps that have been taken have pro-
duced a good effect. These random
or surprise checks wiil enable us ‘o
ascertain to what extent the actual
operation of corrupt activities is
diminished and I can say with a
certain amount of satisfaction that
these random checks and surprise
checks have revealed that there is a
certain amount of improvement.

Regarding the question of corrupt
practices, 1 may say tl.at I have tried
to do zomething-—but it is not enough
I may here stale in very positive
terms that it is not I, who initiated
this campaign, it was the Prime
Minister who was then the Home
Minister who avppeintcd that Com-
mittee which has produced this re-
port. So, I am not the only culprit
in these matters. I dc not know whe-
ther I should go intu that at all.

sfravmft : e 1w w1 F9
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Shri Nanda: I was just waiting for
that reminder. It will be very easy
for me and it will cause me no disi-
culty at all to say that on any day.
I will not ©& sorry for that. I will
have other reasons to be sorry for
that. For that reason, Sir, I would
like to give . (Interruptions).

Shri Hari Vishnu Kamath: We

wouldq like you to try, try and .y
again.

Shri Nanda: I would like to give
the utmost attention, ip whatever
period it may be, to cee that substan-
tial results are produced and at any
rate in a defined sphere where it is.
possible to judge—we have selected
seven or eight big departments—whe-
ther things have improved. If that
is so, then it is a matter of satisfac-
tion; if they cannot oe improved with
al] the energy and with all the sus-
tained effort, then we will all be-:
sorry for that.

Shri Hari Vishnu Kamath: Quite.
right.

Shri S. M. Banerjee: Why should
You lose heart? We will take you to
be the Robert Bruce of this Cibinet.
You may try try and try again,

Shri Nanda: Sir, the Hon. Mem-
ber wants me to try, try and try
again. But this country cannot wait
to try it hundred times. But it has
to be done quickly; the country can-
not wait; the people cannot wait.
The impact has been rade in terms
of an awakening of the people, of"
arousing expectations of the people
that sometimes will be done. We will
not be lie those hopes. Therefore I
hope that there will be difficulties
and on my part I will {ry to remove
them in my own approach and I will
get the maximum support from all
quarters in this matter.  (Interrup-
tions).

Dr. M. S, Aney: I would like to
3 ’
say ‘don’t give up your job; go ahead’..
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Shri Nanda: I have a certain moral
obligation. I crave the indulgence of
the House to turn to some other mat-
ters in which I figured personally.
The justification for this is the fact
that those matters occurred in the
speeches of several hon. Member; and
they will be expecting me to say
something about them.

I may just briefly rccall the inter-
vention of Acharya Kripalani in this
debate. In the cniire gamut of the
work of the Home Ministry, he couid
lay hands on no other topic than the
conduct of the Home Minister and
the activities of certain organizations

in which he is associated. He has
assumed the role of a mentor. I
claim no moral superiority. I am a

very ordinary man end I have a long
way to travel before T can make any
claim to be a humble disciple of
Mahatma Gandhi,

Shri Hari Vishnu Kamath: He has
paid you a tribute as & saintly man.

Shri Nanda: Myself and Acharya
Kripalani belong to the same schooi.
1 am still at a loss 1o understand why
after the matter had peen closed by
the Speaker, Acharya Kripalani
brought it back. The privilege of
private conversation had been accept-
ed. In the circumstances, there was
no occasion for me ty say anything
more, and Acharya Kripalani’s homi-
lies anq sermons were wholly uncai-
led for. I have not the slightest hesita-
tion in saying so. I an, not going io
ask him what the background of his
interest in this affair was and the
moral aspect of it. But I feel that
when he returned to this charge in
the course of the discustion of this
Ministry’s Demands, the urge behind
this was difficult to understand when
he came to this for the second time.
Why did he drag in the name of the
INTUC? Why should he do that? 1
hold no position in thiz organisation
now. Therefore it must be better
than when 1 held position in it. It
seems that Acharya Kripalani knows
nothing about the INTUC. Other-
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wise, he would not have talked
lightly about it. Tt 1x a very impor-
tant organization of the workers of
the country—this is the biggest orga-
nization in this country, (Interrup-
tions).

Shri Kapur Singh (Ludhiana): You
fathered it,

st geR T wgEw : AR &
ga 7§, a9gd & g § A8

ot Ay faag : wrfast o g
® W< 93 I947T §, WG & swar
F1E grrg afl §

Shri Nanda: I own that mistake of
having fathered it. He has done a
grave wrong to this organization.
Acharya Kripalani had much to say
about the Bharat Sewak Samaj. Prof.
Ranga also who is not here was libe-
ral in castigation of this body. Seve-
ra] other Members have spoken about
it. For its vindication, the Bharat
Sawak Samaj may have recourse to
every legitimate mode of redress. It
will be given an opportunity. Be-
fore I mention anything tbout this
organization, I would deal with the
question of Hoover Cummission,

As 1 said, there were too approa-
ches—one is an immediate process
and operation of taking up depart-
ments one after the o*her; looking at
the working; whatsoeve~ is required
to be done at once it i translated
into practice. We have those Com-
mittees which take up those recom-
mendations and Jeal with them im-

mediately. And that is how imple-
mentation is proceeding here very
promptly.

There i®# this other aspect of the
dimension of this larger question, the
whole system, the structure. This, I
believe, dres need looking into also.
It was asked, why cannot the commis-
sion be set up earlier. and why is it
not being set up Immediately. The
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answer, I had given in a way. 1 hope
the hon. Members know what that
Hoover type meant. It was on a scale
for which today this country is not
prepared, with 19 task forces which
included 25 experts, plus assistance
from private consultancy firms, and a
large number of other persons who
knew something about the subject to
be drawn iato this process. Theivefore,
what we have started doing is training
of the people who will be able to do
these studies. Well, I do not say it
should be postponed indefinitely. The
decision will come as to how lo deal
with this matter, not by me as a
unilateral decision, but it will be by
Members of Parliament. We have an
informal Consultative Committee for
our Ministry, and a Group has been
selected, of twenty to twenty-one
Members, who are taking interest in
these problems. I have placed this
matter before them. This matter has
been discussed at some length. It will
be discussed further and whatever
conclusion is reached, we wiil cer-
tainly carry it out.

I shall say one or two things more

Shri S. M. Banerje: Why don’t you
say something about Whitley Council?

Shri Nanda: Whtley Council? I am
very sorry that there has been some
delay. The delay is not of my makirg.
Hon. Member will remember that as
Labour Minister I tried vigorously to
pursue thiz idea, and now I find that
it has got stuck up.

Shri Hari Vishnu Kamath: Where?

Shri Nanda: Because, well, unless
1 agree to everything that the repre-
sentatives of the Association say—un-
less T agree to everything—the delay
is mine, is it not? However, the delay
comes, still it is mine! There was the
question of ban on strikes. Well, we
did not proceed with that idea. Then
there was a plea made to the associa-
tions, “Please, when we are giving an
arbitration on all the importart mat-
ters, why would you not like 1o
change the constitution—well 1¢ not
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the constitution—,why would you not
pass a resolution eschewing strikes”?

shri S. M. Banerjee: Sir, he nas
suggested a decelaration on benalf of
the Government and the employees.
We, on behalf of the Defence Federa-
tion, are agreeing for a declaration.
Why don’t you accept it? Let there
be a bold declaration.

Shri Nanda: All right, let there be
a declaration. I will accept it and let
us go ahead with it. Possibly it is
known to him that I am having a con-
ference again in a few days.

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
He knows it.

Shri S. M. Banerjee: Why not call
them together? You are haviag it
separately on the 3rd, 4th, 5th and so
on—again divide and rule.

Shri Nanda: There is no question
of rule. The rule is of the association
and of the government servanis; { do
not rule.

There will be meetings, and there
may then be a meeting together, and I
hope we will come to some decisions
about it.

it Ay fowa : $G Aq=< F AL
7 ot #fz7

Shri Nanda: Possibly the hoa. Mem-
ber had gone out for something when
I spoke about it.

Shri Maurya: About the Union
Public Service Commission wvis-a-vis
the representation of the Scheduled
Castes and Scheduled Tribes I waat to

Mr. Deputy?Speaker: Order, order.
The hon. Minister is not yielding. The
hon. Member should not go on like
that.

Shri Nanda: There is one thing on
which I will devote just one minute
and I shall stop with that. The rame
of a person who is not a ‘Member of
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[Shri Nanda]

this House, Shri Brij Krishen Chandi-
wala, was brought in. Two Members
spuke about it, and I must teil you,
Sir, I have not suffered more fgony
than when I haq to listen to this. Did
the hon. Members have any personal
enquiry into these things? Seome
person passes some paper into their
hands and although i* involves assassi-
nation of character, there is no scruple
about jt. I may mention a few fact
in this connection. In public life how
will any kind of activity be possible
if, entirely divorced from any context,
charges are to be levelled in this
House which enjoys privilege and
there can be no action taken outside?
The hon. Member did so and another
Member spoke &bout this matter.
And I would request and plead wnth
hon. Members to listen to me.

Shri Harj Vishnu Kamath: We want

an enquiry into this matter, that is
all.

Shri Nanda: There is the file of
the case, I have seen all that. A case
of eviction, well, it may be on some
ground or other, a good case or not a
good case. But what is it? As
regards this gentleman, remarks have
been made about my association with
him and that I should not associate
with him. Sir, I will go a thousand
miles to associate with a person like
that; it will be proud privilege.

Shri Hari Vishnu Kamath: I did not
refer to your association at all.

Shri Nanda: There was a reference,
if not by you, by somebody else. (In-
terruption). This case was about a
trust property. Shri Brij Krishen had
nothing to do with it. Property worth
Rs. 20 lakhs, he already had, he gave
it to Gandhiji, he may only be having
some income for his needs. He is a
very simple man, and whatever he
has given, now if he is interested in
something for the sake of, call it a
school or college or night shelter,
there can be no personal interest in
it. It may be wrong so far as evic-
tion is concerned. But to talk that
language was not fair, I must say.
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And he has devoted his whole life, he
is doing nothing else, he is unly doing
socia] work and voluntary service.

ot A g £t &y
T & faq faraly s @) az at
g1 Y & |

Shri Nanda: The evictions may be
wrong. The court judgment may be
there, anq therefore it has been car-
ried out. There is no acquisition. The
moment the court judgmen: comes,
everything else follows. Well, it may
be with regard to the tenants also,
that there can be tyranny there also.

I won't say more about it. [ think
this is enough.

st v WY ® WG FEA
@ifed 78 & 1T F, FHIFad § oor
7 N wIET w1 Py & @
LGUCE

Shri Maurya: Sir, he has not said
even a single word about the TUnion
Public Service Commission vis-a-wis
the representation of the Scheduled
Castes anq Scheduled Tribes who are
governed by specia] provisions ;n the
Constitution.

Shri Nanda: I am not in a position
to state it now, but I will give full
thought to this question and see what
we can do about ijt.

Shri Maurya: That is a very vital
issue. You must take up this.

Shri Nanda: I am pot being asked
one question, and that is about langu-
age. I thought I need not say much
about it at this juncture. But I want
just to assure the House that the
question of language is engaging our
attention from day to day.

Shri Hari Vishnu Kamath: You
mean official language? Not any
other.

Shri Nanda: Yes. This problem,
the controversy and this matter, a
committee of the Cabinet is dealing
with it. We are confronted with the
complexity of the problem and it will
not be good at all to do something
in haste.
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ot swTE TR 0 g W
I a g
Shri Nanda: At the earliest

moment when we gre in a position to
do sop we¢ will come up to the House
and, maybe, we will give some idea,
the policy lines that can be evolved in
this matter.

Shri Hairl Vishnu Kamath:
next session.

In the

Shri Nanda: What is being consi-
dered is: amending the Official Langu-
ages Act with a view to give statutory
form to any assurances which are
not fully covered by the existing pro-
visions. That is one. The second is,
suggestion for introducing regional
languages as media of all-India and
higher Central Service examinations.
And then the question of implemen-
tation of the three-language formula
fully and effectively.

wfY e TTF W AT fganr w1
HIAT H F9 F7A ) fggraa @, O®
dfgum freeam @ | z@F A gH
JaMAT I |

Shri Nanda: There is also the im-
portant question of tsking concerted
measures for promoting the full
developm:nt of Hindi and other
national languages of the country, all
the regioiial languages—Hindi and all
the regioia] languages.

oY 31 faaa : geina & faal ;8
wior fawfaq @& &y & 1w W
e we Afay, wrar fawfaa @
T )

Shri Nanda: This is one occasion
when I 3 sree with the hon. Member.
Now, I had been asked by hon.
Members about my association with
the Bharit Sewak Samaj, the Bharat
Sahdu Simaj, the Sadachar Samiti,
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o} g faooy wwar : s Sfse sy
@I g aar

Shri Nanda: For sometime past 1
myself have been worried about it,
the exacting requirements of the
Home Ministry, ang when I came I
was told that it was a jealous mis-
tress—Sir, I wound it so very soon—
but I find it not a jealous mistress
which makes the Minister a slave.
Some time back I declared that 1
would give up my position as the
President of the Samiti. I have been
on the look out for some arrange-
ment—I could not find an arrange-
ment—but now, I think, till I should
give up, possibly some other arrange-
ment may not be coming about. I
have ‘been considering what to do
about the Bharat Sewak Samaj on
these lines.....«

Shri Hari Vishnu Kamath: Don’t
leave Sadachar.

Shri Nanda: When I give up my
position as its President, I will ask
the hon. Members, such of them who
have got the inclination ang time, to
come. ... (Interruption). 1 do not say
it should be only Congress, and I can
say with complete confidence that the
Bharat Sewak Samaj has been run
without anv kind of idea of a pliti-
cal exploitation for any purpose......
(Interruptions).

sff aure @ ag A fasww FiHw 0
T g

Shri Nanda: I am speaking for
myself. I do not know at some level
somcthing may be happening. There
is one difference in this organisation
and possibly in the Government also
When in Government it takes a long
time to remove a defect or to take
action against a wrong-doer, I can
say, without any hesitation, that any
time, when anything comesg to our
notice, the remedial action is taken
and there is no kind of covering up
anything at all. Stil] there may be
defects and, 1 believe, there are
defects. Sir, I say with a full sense
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[Shri Nanda]
of resporsibility and with a complete
sense of assurance that I never had
all these years any idea of making
use of it for Congress purposes......

o Ay foam @ g afmae Ar
A, TNOTA FEU AlEGT F AHIS
F AW A FT AT A AT qEF
gatar &1 famior femr

Shri Nanda: We had no idea of
that—the translation is that—and we
never us»d the word ‘Servants of
India’. But then, this organisation
came inio being in the presence of
all the leaders of the country who sat
in one place and who then asked
Pandit Jawaharlal Nehru to become
its President.

st vy foma : W W ¥9F qES
FAami Ag@ N0 F AR ¥ fqaw
foFar ar

Shri Nanda: That name was accept-
ed by the leaders of this country and
the Socialists—whatever the name,
because they change their names 8o
often; whatever name they then car-
ried—were there and then some of
them went out and they passea a
resolution that they will pot associate
with the organisation before it actual-
ly started working. Now they say
this. There are so many Congress-
men, If it happens, is it a misfortune
of the Congress that there are so
many Coagressmen working in the
public field? They come and they
work here also. But nobody is pre-
venteq fr)m coming......

stamfag (M) :owmer dfear
wog ¥ AwA A aur gES Afead 7
ww gt far ?

Shri Nanda:
know.

No, Sir, as far as 1

st qm¥Y : TWFT I+, A AT
g w9 A @ 7
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ot gft facy wwa : wrw aw
RIS AT g AT, TEE 9 Qfe,
o % faug sfifs

S gFN AT WA ATHT ATEA,
geAa fqa AT weAe g 9&
FIRH FOFRET |

Shri Nanda: We have been giving
thought to that problem of obscene
literature and how to strengthen the
law in this matter. We will be able
to take action.

The hon. Member, Shri Kapur
Singh, possibly wil} feel that all this
time I have not mentioned his contri-
bution to the debate. I must say, I
am very sorry but I would plead with
him: Did he think that we had become
oblivious of that glorious chapter of
Sikh history that he had to reming us
about it? We remember the great
contribution that the Sikh community
has made and it being called upon to
make more and more, year after year,
and, therefore, they will have abso-
lutely no kind of occasion for any
complaint. They are being given a
full place in the life of the community,
in the Government, in the country to
which they are entitled on their
merits.

&t AWTE X JTHT AT AT F |

Shri Kaput Singh: My colleagues
are taunting me with the remark:
Take these empty words home.

Shri Nanda: These were not empty
words. Only we felt that we expected
to have a full rememberance of all
that,

st T et faRw Hareg
ST WO WATHT AR AT g
2

Shri Nanda:
lot of time....

Sir, I have taken a

Shri Hari Vishnu Kamath: It was

worthwhile; it was well spent.
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Shri Nanda: I may conclude ana
again go back to the first thing with
which T started......

a% Atafg age . wifgfaew &
IRH %B FEw |

Shri Nath Pai: Prohibition?

Shri Nanda: That has been pro-
hibited. The policy remains about
prohibition. I am not called upon now
to dilate on the whole policy of pro-
hibition. I was once an honorary
Prohibition Commissioner and I used
to carry out raids at night and all
that. T know that business; I know
that illicit traffic and I used- fo do
picketing of those shops and I can
say—it is not for me because the
Prohibition = Enquiry = Committee’s
Report is being considereq still—that
I had the most exhilerating experience
in Ahmedabad. When that grea was
declared a dry area, in the course of
a Year or two, when those British
officers who then first pooh-poohed it,
later on came ang saw it, they saw
the wonderful change that had occur-
red in the life of the working class,
their children were better clothed,
they were being looked after better
and all that. And vet T am quite sure
that prohibition can never be a suc-
cess on the strength of the force of
the Government, the Excise and the
Police. Unless we are able to har-
ness. .. ..

Y AU : T 9T gAY AR A
AT qrEey wWrger @

Shri Nanda: This is a high national
issue. If you want to get things done
in this country, unaided efforts of the
Government will not take you far.
Political parties may do something;
but more so voluntary organisations,
whether it is in one field or another,
will come to your rescue. If there is
something wrong with them, please
set them right. But don’t discourage
them. There are thousands of workers,
dedicated workers, and I know the
bulk of them are good, sincere and
honest people. There may be some
people who may not be so good. Well,
I do not know which Party can say...
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Shri Narendra Singh  Mahida
(Anand): I have done voluntary work
for prohibition for 30 years. I did
not receive any encouragement from
the Government, nor did I receive
one penny from the Government.

Shri Nanda: Sir, I now conclude.
You have given me a lot of latitude
and [ do not want to abuse this.
There were one or two things. But I
can have other occasions for giving
information about border security, for
example,....

st qEE A ST F oAwT aT

wWE

Shri Hari Vishnu Kamath:
man's land.

Shri Nanda:

No-

Since I will be no

st erTEiT et fafae &
AT T &, ITH AHA & fow wmad
Fa1 fFqT &9 SAAT A £

Shri Nanda: I do not know. No-
body has given any name of any
Minister.

it gER I wEATT : IO ST AT
g § fF 5o vy werw R § )

Shri Nanda: I do not know whether
Morarjibhai sat with any Minister
while he was drinking....

*{t AWEY : WETH WA KT qlo To
na fou gwsT g

Shri Nanda: Then I would say this
that after my having given up my as-
sociation with the Sadachar Samiti,
having become a liability to that or-
ganisation, I hope that the word
‘Sadachar’..........

Shri Harli Vishnu Kamath: Will
remain.

Shri Nanda:....will be redeemed
and will not attract this banteripg,
this sarcasm and this cynicism which
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[Shri Nanda]
it has evoked during the
days,.
word.

last few
The word ‘Sadachar’ is g good

= gFR W FYTA  : qET A1
TIY IFT FIH FU |

Shri Nanda: It has been stated that
the Sadachar Samiti has attracted
some wrong people. That may be so.
Then, my answer is this, Have we
-come to such a pass that even the
Sadachar Samiti cannot shut its doors
‘to such people and cannot prevent
such people from coming in? There-
fore, that is a bigger challenge.

5t &N W wPATT ¢ qET HT
FAT |

Shri Nanda: Let my hon. friend
‘Shri Ranga or Shri Kamath or any-
body else come forward and take
charge of it and do it better than
they have done.

Shri Nath Pai: They will.

Shri Hari Vishnu Kamath: If the
hon. Minister could not succeed, how
could we?

Shri Nanda: If the word ‘Sadachar’
is bad, then the other name will
‘become worse later on. It is not the
name that matters. We can get any
other name instead, but it is what we
‘do about it which matters.

st qIgY : ATH oW g |

st sRw fag fagme (so9rT) : 7
TE HAT S Mewn §0 F a1 ¥ A o,
N weE FA

5t ZHW W FTATT : TIE F TaL-
g Hagd §dT FRATE

ot FTY ST TR
geara W
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Shri Nanda: I have my own
approach to life, and this is one of the
elements of that approach. As for Gov-
ernment’s obligations ete., that is a
different matter. I think that this has
already been achieved in a number of
States, and I believe that with the
help of various sections of the com-
munity more than with the sanction
of law this can be done better.

MR AT A uF wex WY
Werer wee & fow A8 wEr A fF
W &7 7 & frwst g W\ wifaw
quTST g, FXaarFar ?

Shri Nanda: As regards Scheduled
Castes, I may tell my hon. friend that
I have been deprived of that Depart-
ment, :

st WY 3 F a7 wfer @
2\ T F 9w ufEm ¥ gafac
HJgm ¥ wgar v & f& o
THFL |

Shri Nanda: And, therefore, I am
not entitled to speak very much about
it.

My hon. friend does not know that
I had spent the best years of my life
in serving the Harijans of Ahmeda-
bad. Therefore, when they come into
their own, when their condition im-
proves, when their grievances are
redressed, who feels happier than I?

Sir, I shall not trespass on the time
of the House and the indulgence that
the House has shown to me. In
conclusion, T would go back to the
first observation of mine about the
situation in the country, and the call
for unity. for solidarity and for sink-
ing smaller issues and for joining
hands together in fighting the threat
and countering it and sparing no
pains in doing it.

Shri Hari Vishnu Kamath: I had
seen the Speaker yesterday in his
Chamber, ang he had permitted me to
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raise this question after the hon.
Minister’s speech was concluded. 1
am sorry he is not in the Chair now;
otherwise, he would have permitted
me. I saw him yesterday in his
Chamber at 4 p.M. and He was good
enough to permit me to raise this
question. ...

Mr. Deputy-Speaker: I take the
word of the hon. Member,

Shri Harj Vishnu Kamath: Sir, you
can check it up with the Speaker,
before you permit me.

May I request that whatever points
the hon. Minister has left untouched
might be dealt with at leisure later
on in his office or chamber—as the
Railway Minister Shri S. K. Patil has
done earlier—and the replies may be
sent to the Members later on?

Shri Nanda: Yes, I shal] do that.

Shri Hari Vishnu Kamath: The
question that I was going to raise thep
was this. I had referred to this matter
in my speech on the Motion of Thanks
to the President’s Address on the 22nd
February, more than two months ago.
and no answer has been forthcoming
Then, I had sent in a question on that
ang that has not also been answered

Mr. Deputy-Speaker: What s that
question?

Shri Hari Vishnu Kamath: That
question is pending still, because th=
Home Ministry apparently has not
got the certified copy of the order of
the High Court of Madras in writ
petition No. 798 of 1960. I have got
that copy with me. I do not know
why the hon. Minister cannot get a
copy of that order. I hag referred to
certain strictures passed in that
judgment on the conduct of the
present Minister of Food and Agri-
culture in a Madras case, in writ
petition No. 796 of 1960. I wanted to
know the facts of the case. The
Home Ministry is still to answer the
question. I had raised this matter in
my speech on the 22nd February this
year. The question also remains
pending.
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Shri Nanda: The hon. Member
did not mention it jn his speech.
Therefore, the call for an answer did
not arise.

Shri Hari Vishnu Kamath: I had
given notice of a question also later
on. I have got with me a copy of the
judgment, and I can read out the
strictures passed by the High Court. ..

Mr. Deputy-Speaker: It is not neces.
sary to read them out here.

Shri Hari Vishnu Kamath: The
High Court had referred to the con-
duct of Shri C. Subramaniam in very
harsh and severe language. There-
fore, I had asked in my speech ther
whether the Prime Minister had consi-
dered the strictures passed by the
Madras High Court and jn the light
of those strictures, the advisability of

continuing Shri C. Subramaniam in
the Cabinet......
Some hon. Members: How is it

relevant here?

Shri Hari Vishnu Kamath: This has
not been answered so far.

Shri Hathi: I can answer it. Shri
Kamath had not referred to this in
his speech: He had referred only to
one item, and that was in regard to
the age of the Chief Justice of the
Madras High Court. He never raised
the other point at all. If he had raised

jt. I would have been prepared to
answer it. I am prepared to reply
to it......

Shri Hari Vishnu Kamath: The hon
Minister may reply.

Shri Hathi: This was a matter
which happened in 1960. It is a five-
year-old matter. There was the
question about the appointment of
some Government pleader, and some
writ petition had been filed on that.
This became the subject-matter of @
privilege motion in the Madras
Legislative Assembly. These ques-
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[Shri Hathi]

tions were discussed there. The then
Chief Minister Shri Kamaraj had
made a statement, and this was read
out by Shri Bhaktavatsalam.

As regards the judgment that my
hon. friend has referred to, there
were two judges. The observations
that my hon. friend has referred to
were obiter dicta. The decision that
was given was that there had been
no violation of any rule, regulation or
law. The question raised was whe-
ther there had been any such viola-
tion, and the answer or the judg-
ment or decision was that there had
been none. and, therefore, there was
nothing to be done....

Shri Hari Vishnu Kamath: My hon.
friend is only misleading. ...

Shri Hathi: I have not got today
with me the judgment.

Shri Harli Vishnu Kamath:
got it here with me.

I have

Shri Hathi: If the hon. Member has
got a copy of the judgment, then I
would like him to read the last para-
graph.

Shri Harl Vishnu Kamath: I
read it out.

can

Shri Hathi: I would like him to
refer to the observation of the second

Shri Hari Vishnu Kamath: This
was what the judge said. I think
the hon. Minister wants me to read
out the last paragraph only of that
judgment......

15 hrs.

Mr. Deputy-Speaker: It is not
necessary to read it out now....

Shri U. M. Trivedi: (Mandsaur):
On a point of order? What is this
discussion that we are having? What
is this conversation going on between
my hon. friend and the hon. Minis-
ter? 1Is it relevant to the present
discussion?
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Shri Hathi: I shall explain the
whole thing. This is the position.
This has been fully explained in a
statement made by the Chief Minis-
ter of Madras in the Madras Legis-
lative Assembly in 1060. After five
years, Shri Kamath has brought up
that question again even though the
Assembly in Madras had been fully
satisfieq and nothing happened there
afterwards.

Mr. Deputy-Speaker: I think that,
that would be sufficient.

Some hon. Members rose—

Mr. Deputy-Speaker: Order, order.
There can not be any more questions
now.

Does any hon. Member want that
any of his cut motions should be
put to vote separately?

Shri Vasudevan Nair: I want that
cut motion No. 84 may be put to vote
separately.

Shri Narendra Singh Mahida: I

request that cut motions Nos. 51,
55 and 81 may be put to wvote
separately.

Mr. Deputy-Speaker: Cut motion
No. 55 has not been moved at all.

Dr. M. §. Aney: I request that
cut motion No. 114 may be put to
vote separately.

Mr. Deputy-Speaker: 1 shall first
put cut motion No. 84 {o vote.

The question is:

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced to Re. 17,

[Arrest and detention of politi-
cal workers without trial] (84).

Let the Lobby be cleared.
Lok Sabha divided:
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Division No. 16)

Alvares, Shri

Badrudduja, Shri

Bagri, Shri

Bhattacharya, Shri Dinen
Cheudhuri, ShriTridib Kumar
Dharamalingam, Shri
Dwivedy, Shri Surendranath
Kachhaveiya, Shri Hukam Chand
Kakkar, Shri Gauri Shanker
Kamath, Shri Hari Vishnu
Lahri Singh, Shri

Achal Singh, Shri
Achuthan, Shri
Akkamma Devi, Shrimati
Alva, Shri A. S.

Aney, Dr. M. S.
B*Kﬁlhnl Singh, Shri
Balakrishnan, Shri
Balmiki, Shri

Barkataki, Shrimati Renuka
Basappa, Shri

Baswant, Shri

Bhlnj. Deo, Shri L. N.
phattacharyya, Shri C. K.
Boroosh, Shri P. C.
Brajeshwar Prusad, Shri
Brij Raj Singh Shri
Chakraverti, Shri P. R.
Chanda, Shrimati Jyotsna
Chandak, Shri

Chandriki, Shri
Chaturvedi, Shri S. N.
Chaudhry, Shri Chandramani Lal
Chaudhuri, Shri D. S.
Chavan, Shri D. R,
Chavda, Shrimati Joraben
Chuni Lal, Shri

Daljit Singh, Shri

Das, Shri Sudhansu
Deshmukh, Shri Shivaji Rao S.
Dubey Shri R. G.
Gahmani, Rhr

Gajraj Singh Rao, Shri
Ganga Devi, Shrimati
Himatsingka, Shri
Jadhay, Shri M. L.
Jedhe, Shri

Mr, Deputy-Speaker: The result of

AYES

Eakhmu Bhawani, Shri
Limaye Shri Madhu
Mahato, Shri Bhajahari
Miara, Dr. U.

Mohan Swarup, Shri
Mukerjee, Shri H. N.
Musmu, Shri Sarkar
Muzaffar Husain, Shri
Nair, Shri Vasudevan
Nath Pai, Shri

1-andey, Shri Sarjoo

NOES

Jena, Shri

Kadadi, Shri

Kamble, Shri

Kotoki, Shri Liladhar
Krira Shankar, Shri
Krishnamachan, Shri T. T.
Lahtan Chaudhry, Shri
Lakhan Das, Shri
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Mallick, Shri Rama Chandra
Maniyangadan, Shri
Mantri, Shri D. D.
Marandi, Shri

Mehrotra, Shri Braj Bihari
Mehta, Shri J. R,

Mishra, Shri Bibhuti
Morarka, Shri

More, Shri K. I..

Mukane, Shri

Muthiah, Shri

Nanda, Shri

Niranjan Lal, Shri

Pandey, Shri Vishwa Nath
Panna Lal, Shri

Parashar, Shri

Patel, Shri Man Sinh P.
Patel, Shri N. N.

Patel, Shri P. R.

Patel, Shri Rajeshwar
Patil, Shri D. S.

Patil, Shri J. S.

Pratap Singh, Shri
Raghunath Singh, Shri
Rai, Shrimati Sahodra Bai
2ajd Sinzy 3
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Ramaubadran, Shri
Reddy, Shri Yallamanda
Sen, Dr. Ranen
Singh, Shri J. B,
Singh, Shri Y. D.
Swamy, Shri Sivamurthi
Trivedi, Shri U. M.
Utiya, Shri
Warior, Shri
Yashpal Singh, Shri

Ramshekhar Prasad Singh, Shri
Rane, Shri

Rao, Shri Jaganatha

Rao, Shri Muthyal
Reddiar, Shri

Roy, Shri Bishwanath
Sadhu Ram, Shri
Samanta, Shri S. C,
Sarma, Shri A. T.
Satyabhama Devi, Shri
Sen, Shri P. G.

Shashi Ranjan, Shri
Shastri, Shri Ramanand
Shree Narayan Das, Shri
Singh, Shri S. T.

Soy, Shri H. C.
Subbaraman, Shri
Subramaniam, Shri C.
Subramanyam, Shri T.
Sumat Prasad, Shri
Surendra Pal Singh, Shri
Tahir, Shri Mohammad
Tiwari, Shri D. N.
Tiwary, Shri K. N.
‘Tiwary, Shri R. S.

Uikey, Shri

Ulaka, Shri Ramachandra
Upadhyaya, Shri Shiva Dutt
Valvi, Shri

Varma, Shri Ravindra
Veerabasappa, Shri
Venkatasubbaiah, Shri P.
Vidyalankar, Shri A, N.
Virbhadra Singh, Shri
Vyas, Shri Radhelal
Yadav, Shri Ram Harkh
Yadave. Shri B. P.

The motion was megatived.

Mr. Deputy-Speaker: I shall now
put cut motions Nos. 9—14, 3234
Aves 32, and 81 by Shri Narendra Singh
Noes 108. Mahida.

the division is:



I13o1

Cut motions Nos. 9 to 14 and 82 to
34 were put and negatived.

Mr. Deputy-Speaker:

18:

“That the demand wunder the
head ‘Ministry of Home Affairs’

be reduced to Re, 1”.

Division No. 17]
Alvares, Shri

Bagri, Shri

Berwa, Shri Onkar Lal
Bhattacharyya, Shri Dinen
Chaudhuri, Shri Tirdib Kumar
Dharmalingam, Shri

Dwivedy, Shri Surendranath
Kachhavaiya, Shri Hukam Chand
Kakkar, Shri Gauri Shanker
Kamath, Shri Hari Vishnu
Koya, Shri

Achal Singh, Shri
Achuthan, Shri
Akkamma Devi, Shrimati
Alva, Shri A.S.

Aney, Dr. M.S.

Bal Krishna Singh, Shri
Balkrishnan, Shri
Balmiki, Shri

Barkataki, Shrimati Renuks
Baswant, Shri

Bhanj Dco, Shri L. N
Bhattacharyya, Shri C.K.
Boroosh, Shri P.C.
Brajeshwar Prasad, Shri
Brij Rej Singh, Shri
Chanda, Shrimari Jyotsne
Chandak, Shri

Chandriki, Shri
Chaturvedi Shri S.N.
Chaudhry, Shri Chandramani Lal
Chadhuri, Shri D.S.
Chavan, Shri D.R.
Chavda, Shrimati Joraben
Chuni Lal, Shri

Dajit Singh, Shri

Das, Shri Sudhansu

De hmukh, Shri Shivaji Ras =
Dubey, Shri R.G.
Gahmari, Shri

Gajraj Singh Rao, Shri
Ganga Devi, Shrimati
Himatsingka, Shri
Jadhav Shri M.L.

Jedhe, Shri

Jena, Shri

Kadadi, Shri

D.G~Min.

The question
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[Failure to seriously tackle the
malaise of corruption which is
fast becoming endemic (94)].

The Lok Sabhe divided:

Shri Vasudevan Nair: My machine

did not work, I am for ‘Ayes’;

. AYES
Lahari Singh, Shri
Limaye, Shri Madhu
Mahato, Shri Bhajahari
Misra, Dr. U.

Mohan Swarur, Shri
Mukerjee, Shri H.N.
Murmu, Shri Sarkar
Muzaffer Husain, Shri
Pandey, Shri Sarjoo
Ram Singh, Shri
Ramabadran, Shri

NOES

Kamble, Shri

Kotoki, Shri Liladhar
Kripa Shankar, Shri
Krishnamachari, Shri T.T.
Lahtan Cha:dhry, Shri
Lakhan Das, Shri
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Mallick, Shri Rama Chandra
Maniyangadan, Shri
Mantri, Shri D.D.
Marandi, Shri

Mehrotra, Shri Brij Bihari
Mehta, Shri J. R.

Mishra, Shri Bibhuti
Morarka, Shri

More, Shri K. L.

Muthiah, Shri

Nanda, Shri

Niranjan Lal, Shr

Pandey, Shri Vishwa Nath
Panna Lal, Shri

Parashar, Shri

Patel, Shri Man Sing P.
Patel, Shri N.N.

Patel, Shri P.R.

Patel, Shri Rajeshwar

Patil, Shri D.S.

Pratap Singh, Shri
Raghunath Singh, Shri
Rai, Shrimati Sahodra Bai
Rajdeo Singh, Shri
Ramshekhar Prasad Singh, Shri
Rane, Shri

Ruo, Shri Jaganatha

Rso, Shri Muthyal

Reddiar, Shri

[hrs. 15.05
Reddy, Shri Narasimha
Reddy, Shri Yallamanda
Sen, Dr. Ranen
Singh, Shri J.B.
Singh, Shri Y.D.
Swamy, Shri Sivamurthi
Trivedi, Shri U.M.
Utiya, Shri
Warior, Shri

Roy, Shri Bishwanath

Sadhu Ram, Shri
Samanta, Shri S.C.
Sarma, Shri A.T.
Satyabhama Devi, Shrimati
Sen, Shri P.G.

Shashi Ranijan, Shri
Shastri, Shri Ramanand
Shrec Naryan Das, Shrj
Singh, Shri S.'I'.

Singh, Shri Y.,

Soy, Shri H.C.
Subbaraman, Shri
Subramaniam,Shri C
Subramanyam, Shri T.
Sumat Prasad, Shri
Surendra Pal Singh Shri
Tahir, Shri Mohammad
Tiwary, Shri D.N.
‘Tiwary, Shri K.N.
Tiwary, Shri R.S.
Uikey, Shri

Ulaka, Shri Ramachandra
Upadhyaya, Shri Shiva Dutt
Valvi, Shri

Varma, Shri Ravindra
Veerabasappa, Shri
Venkatasubbaiah, Shri .
Vidya.ankar, Shri A.N.
Virbhadra Singh, Shri
Vyss, Shri Radhelal
Yadav, Shri Ram Harkh
Yadava, Shri B.P,
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Mr. Deputy-Speaker: The result of
the division is:

Ayes 31; Noes 105. The ‘Noes'
have it; the ‘Noes’ have it.

The motion was negatived.

Mr. Deputy-Speaker: I shall now
put cut motion No. 114 by Dr. Aney
to the vote of the House.

The question is:

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100”.

[Need to appoint a Commission
to formulate principles for effect-
ing merger with or separation {rem
existing territory of Indian
Union (114)].

The motion was negatived.

Mr. Deputy-Speaker: I shall now
put all the remaining cut motions to
the vote of the House.

All the other cut motions were also
put and negatived.

Mr. Deputy-Speaker: The question
is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the Order
Paper be granted to the Presi-
dent to complete the sums neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st
March, 1966, in respect of the
heads of demands entered in the
second column thereof against
Demands Nos. 51 to 63 and 132
relating to the Ministry of Home
Affairs”.

The motion wag adopted.
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(The motions of Demands for grants
which were adopted by the Lok
Sabha, are reproduced below—Ed.).

DeEMAND No. 51—MiNisTRY oF Home
AFFAIRS

“That 3 sum not exceeding Rs.
4,04,34,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
wiil come in course of payment
during the year ending the 3lst
day of March, 1966, in respect of
‘Ministry of Home Affairs’.”

DeMAND No. 52—CABINET

“That a sum not exceeding Rs.
44,00,000 be granted to the Presi-
dent to complete the sum necessary
to defray the charges which will
come in course of payment
during the year ending the 31st
day of March, 1866, in respect of
‘Cabinet’.”

DeEmAND No.53—ZoNaL CoOuNciILS

“That a sum not exceeding Rs.
1,10,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March 1966, in respect of
‘Zonal Councils’ .”

DEMAND NO. 54—ADMINISTRATION OF
JUSTICE

“That a sum not exceeding
Rs. 2,690,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in respect

» "

of ‘Administration of Justice’ .

DeEmMAND No. 55—POLICE

“That a sum not exceeding Rs.
15,00,14,000 be granted to the
President to complete the sum
necessary to defray the charges
will come in course of payment
during the year ending the 31st
day of March 1968 in respect
of ‘Police’.”
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DeMAND No. 56—CEgNsus

“That a sum not exceeding Rs.
1,15,03,000 be granted to the Presi-
deai to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1966, in respect of
‘Census’, ”

DEmAND No, 57—STATISTICS

“That a sum not exceeding Rs.
2,20,35,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1966, in respect of
‘Statistics'. ”

DEMAND No. 58—PRIvY PURSES AND

ALLOWANCES OF INDIAN RULERS

“That a sum mot exceeding Rs.
86,000 be granted to the President
to complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1966, in respect of ‘Privy
Purses ang Allowances of Indian
Rulers’ . ”

DeEMAND No. 59—DELHI

“That a sum not exceeding Rs.
19,78,44,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in respect
of ‘Delhi’.”

DeEmAND No. 60—ANDAMAN AND Nico-

BAR ISLANDS

“That a sum not exceeding Rs.
3,12,42,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1966, in respect
of ‘Andaman and Nicabar Is-

? 9

lands’.

DEMAND No. 61—DADRA AND NAGAR

HAVELYI AREA

“That a swm not exceeding
Rs. 21,19,000 be granted to the
President to complete the sum
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necessary to defray the charges
which will come in course of pay-
ment during the year ending
the 31st day of March, 1986, in
respect of ‘Dadra and Nagar
Haveli Area’ .”

Demanp No. 62—Laccabive, MinIicoy
AND AMINDIVI ISLANDS

“That a sum not exceeding Rs.
48,22,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1966, in respect of
‘Laccadive, Minicoy and Amindivi
Islands’ .”

DeEmanp No. 63—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY oF HOME
AFFAIRS

“That @ sum not exceeding
Rs. 2,92,69,000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in res-
pect of ‘Other Revenue Expendi-
ture of the Ministry of Home
Affairs’, ”

DEMAND No. 132—CapPrrAL OUTLAY OF
THE MINISTRY OF HOME AFFAIRS

“That a sum not exceeding
Rs. 72,783,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1966, in
respect of 'Capital Outlay of the
Ministry of Home Affairs’.”

MINISTRY OF FOoOD AND AGRICULTURE

Mr. Deputy-Speakert The House
will now take up discussion and
voting on Demand Nos. 42 to 47 and
128 to 130 relating to the Ministry
of Food ang Agriculture, for which 8
hours have been allotted.

Hon. Members desirous of moving
their cut motions may send slips to
the Table within 15 minutes indi-
cating which of the cut motions they
would like to move.





